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and a conversion is taking place saying
that the clarificationg will be sought,in
the form of a Short Duration discussion.
I put on record my strongz disapproval
of the way in which -things are  being
allowed to change, That is all,

THE VICE-CHAIRMAN (SHRI MD.
SALIM): This has been agreed to by
the different party leaders for the bene-
fit of the House,

SHRI GURUDAS DAS GUPTA: May-
be, the party leaders did it. But it
is the change that is taking place after
two decisions that we made, That is
all,

SHORT DURATION DISCUSSION ON
IMPORT OF SUGAR
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THRECATIEL, 1993 ¥ T7 W q FH
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“As per ths latest estimates, the pro-
duciion of sugar was expected to  be

cround Rs, 107 jakh tonnes in the year
1993-94.”
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“In view of the likely increasc in pro-
duction, the Ministry felt thay there was
no case for anxiety and that the situa-
tion would be monijtored carefully,”
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SYRI V., NARAYANASAMY: Where
did you buy from?

SHRI SOM PAL: From Kbhan  Mar-
ket,

BT, WIS AARGT AW ;T T
ORI TOET AW 22-24 WU
f&er g JeIT | ZEET AAAT Ag R
11.25%C & q{A 24 WU FT &N
RAT 9 | &) W a8 @ Rgemw &
TUREAT FTAAT G¥ W@ AT PR
gy Wl Fga & 5 SowERT
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e faet fag § 7 & o S|
g & qowmonieo wmifew & &Y &
fewgEl |y argEE feu g, 99 AR
F1 S TuT Helt & fweeg &, SAFT
azge frg & | & S g
fF 3 wrgaw feoe g oo, ..
(aam)

SHRI V., NARAYANASAMY (Pondi-
cherry): Sir, T am on a poinl of order,

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Let him speak
HY o7 S ¥

SHRI V., NARAYANASAMY:
That is a different matter.
ing an allegation,

TMo ¥ TAY AT FwY : AAforees
R Ay wrehe Ay mw (swEu)

. (=maum) .

No, Sir.
He is mak-

SHRI V., NARAYANASAMY: Sir, 1
am on a poing of order, The hon.
Member, while speaking, was referring
to the Prime  Minister. (Interrup-
tions), Kindly hear me.

THE VICE-CHAIRMAN (SHRI MD,

SALIM): Kindly sjt down. Hec hasnot
referred to the Prime Minister, He
said PMO,

SHRI V. NARAYANASAMY. He has
referred to the Prime  Minister,

DR MURLI MANOHAR JOSHI: I
am not referring (o the Prime Minjster,

THE VICE-CHAIRMAN (SHRI MD.
SALIM): He has referred (0o PMO.

SHRI V, NARAYANASAMY: He can-
not say that and get away with  that.
He is a senior Member of this House.
When he makes an allegation he  has
to substantiate it before this House, If
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[Shri V. Narayanasamy]

he is nog able to substantiate i, let
him say that,

SHR1 §. JAIPAL REDDY: Sir, I am
on a point of order.
tInferruptions)

SHRI V. NARAYANASAMY: Sir, I
want this to be answered by you now,

SHRI S, JAIPAL REDDY (Andhra
Fradesh): Sir, I am on a point of or-
der, If the hon, Member Las levelled
an allegation aboug the relatives of the
Prime Minister. our Food Minister is
here to defend the Primz Minister. Let
him defend,  Whether he wantg (0 de-
fend and whether there is material (o
defend. that is a different matter,

DR, MURL] MANOHAR JOSHI: I
referre! to a news item in the ‘States-
man offune, 13—Sugar muddle; it
says:

“One aspect of the sugar muddle
that has yet to be touched upon is
the large number of licences given
to those who are said to be wield-
ing enormous power, There  is.
for instance, the case of a relation
of the highest in the land securing
two licences in Andhra Pradesh, A
minor functionary in the highest
office is also said to have  been
given 5 licence, while will-connected
industrialists who are known 1o
be close to the ruling party have
been obliged.”

This is the ‘Statesman’ of 13th June,

st Qo gRo sEFAEAl T A
Sl FEAey @I R WIS AT HEETA
Hagi® & AT T &% &1 tHaww
gyt dell F7 AW AT §. . . (vwaEm)
o o@ WY Sg & AR
Afaw a7, ., (wqEm) . ..

SHRI V. NARAYANASAMY: The
hon, Member should not quote from a
newspaper item, And unsubstantiated
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allegationg should not be fevelled by
Members,

Mo AT AATZY AT ;T [T
F& 99 Mgy, . ((waww) ..

There is no contradiction here,

fager & Aar (0 feweT qed)
fafreex qEge s & sAWT W
RATAT E 1 . (FmEEw) |

Mo HTH wAlgT At FT HIT
T g gEIR @/ Wl A 48 w@
qT , E9ET g9 2 3@ du3 & AT
o (mEET) L

Wt gao qao sgmartemT : S
S 9gy S B FET. . (wEAW)
#7 e § s 7. (sawm) | .

Mo AT AAET Wt 2 HOHT
fope @ g mar, TaH welt w1 93t AT
™o (e|um) ..

SHRI V., NARAYANASAMY: He
can’t make a wild allegation,

DR, MURLI MANOHAR JOSHI: 1
have made no allegation, 1 have quoted
from the newspaper,

SHR!I v, NARAYANASAMY: Let
him prove it, He has made allegations
against the Prime Minister and  his
famity,

DR, MURLI MANOHAR JOSHI: This
is how the nmews is going jn the countfy
... (Interruptions) , . .

SHRI V. NARAYANASAMY: He is
a senjor Member, He should know
how to... (Interruptions)...

THE VICE-CHAIRMAN (SHRI MD,
SALIM): You have made vour submis-
sion, Please sit down, Mr, Narayama-
samy. . . (Interruptions).., Nothing will
go on record...(Interruptions)... No-
thing js going on record... (Interrup
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tions)... Mr. Gautam, please sit down,
I will check the record. It such a
remark is there, naturally I will ftake
a decision, Please sit down.

SHRI V, NARAYANASAMY: I
rajsed 5 point of order, 1 wanted a
ruling on that,

THE VICE-CHAIRMAN (SHRI MD.
SALIM): It is ail right, Please sit
down, Now, Dr. Joshi there arefour
people in your party,

DR. MURLI MANOHAR JOSHI: But
they should no; disturb me. This is
not my time. It is their time.

THE VICE-CHAIRMAN (SHRI MD,

SALIM): In any case, please spare some
time for them!

Mo qTAY AANEY Wt Fa ¥
7g frdeT wC O AT @™ wEr St
F% IZ F4T q@8 T qEL A F AR
qz oW FEATd ¥ o B QAR T
fr I o SRAER WIRE ST A
T qraq A | & ag SOAAr |Sar g
5 warT ") ¥ S swrwnw £ 9
ot g for g2 % SEFT 9T fRar
a1 SRR ag wRw faar a7 fF R
arfig @ 7@ ¢ AT SRR g SR
foar ot fF T AEE 7T FaA & °
IRl 73 aw favar f& Sif &
Haisia < AT AT & @ A qhAr
w w0 7 Fr IwW ggaRy
ar fF @ gav w0t fean ang ?
o F ag d R AT AR OF 0Ol
qgT ar :

g FY o i R A AEm
Ll

g A g St ot de w

[ RATYA SABHA ]

on imporg of 428
Sugar

ag BlETA AT F R A ATy
F AL IAW AT T Gy H3T =TT
g1 T g A frgam & gaeivar
w9 foar | QT T FRE WE PR
FET | AN g & e
FT JFAET FFAT § 1 WA mwdy el
F foq g & fag =& sweer frar §
TUT WA FET A A ST R
g | Tafag & ag g0 9 0 AAT
TF qI19 & @ W=l Sy o £ ag s
ATEE FIIE E 1 wgT s A
HTAHT HITAIT SFT BTl § 15 30+ T8
aar @ '

SHRI V. NARAYANASAMY; Mr.
Vice-Chajrman, Sir, the hon. Member
of the BJP was accusing the Government
for the import of sugar and he said
that there was delay in the import.

The real position was that at the
time when they were agsessing the situa-
tion about the sugar production in the
country, they found that the sugar pro-
duction was 240 lakh tonnes which was
more than that in the previous  year
which was 231 lakh toones. What hap-
pened wag that in States like  Maba-
rashtra and Uttar Fradesh some of the
sugarcane was diverted for production of
Khanisari and gur. The production of
sugar was estimated to be 107 lakh ton-
nes which could not be reached, and
it came down to 96 lakh tomnes only.
The Governmeng had a buffer-stock of
31 jakh tonnes, The total requirement
of the country for this year was estima-
ted to be 124 lakh tonnes, When we
corsider that, we have sufficient sugar
tc mset the demand. But, then, sud-
denly the sugar production was reduc-
ed... (Interruptions)...
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Kindly hear me, The sugar production
was reduced because of the diversion of
sugarcane by the farmers for produc.
tion o) gur and khandsari in  Maha-
rashtra and U. P. especially.

SHRI PRAKASH YASHWANT AM
BEDKAR: What is the percentage  of
diversion?

SHRI V. NARAYANASAMY:
Minister will tell you that.

The

Therefore, it necessitated maintenance
of the buffer stock, Also, normally the
'sugar industry starts production of sugar
right from October or November, The
reriod from May to June or July is
a lean period, and no sugar production
will be there, and the existing  sugar
with the Government and also with the
sugar indus'ry has to be released. The
Government of India took the decision
to import sugar in the month of March
because various procedures for the
purpose of its import have (o be follow-
ed and it was contracted in May,

Sir, now that sugar has been jmport-
ed, there is going to be a
t= 2 i the mic: of sugar in the mar
ket,  Actually. T would like to submit
that especially in U.P., sugar was
so'd at Rs, 16,50 per kg., and now it
isbeing sol at Rs. 16 only. More sugar
is coming from abroad ejther through
the Goverrment organisaiicne or through
the private agencieg who have been given
the O.G.L. to import sugar, Sugar
has started coming, and it is  going
to be in the market, Actually, ac-
cording to the estimate, 13 lakh tonnes
was estimated to be imported,- It has
been contracted aisq.  Thé" Govern-
ment’s share jo reported to be  seven
lakp tonnes. The sugar has  already
come, and it is going to be distributed
to the people,

crlipie

Take the case of Mauritjus which 1is
one. of the major sugar-producing count-
ries,
jnternational market, That ir the only
source of livelihood for the whole coun-
try.  That country’s sugar  production
has come Jown to 50 per cent of its
normal productjon, Taks the case

Mauritius producss sugar for the
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of Brazil, Its production of sugar has

come down to 60 per cent, The sugar

production of the world as z whole has

come down... (Interruptions)

Mr, Jaipal Reddy kindly here me.

Therefore, the price of sugar in  the
international marke; started shooting up.
That is quite natural, If the de-
mand is more than the avaplability of
sugar, or any other commodity, in the
ingernational market, jts price  will
always shoot up, Therefore, there is
nothing to be hidden in this case,

The sznjor Member was accusing the
Congress Government, He was accus-
ing the Prime Minister’s family, Al
these are wild allegations,

3.00 PM.

Let them come before the House and
substantiate the allegations which they
have made in this House, Le the peo-
ple of his country not feel that there
has been something fishy in that, They
have been surviving on that plea raising
falge allegations and false bogey, These
political feaders of thg<Janta Dal  and
the BIP are surv%ﬂn this country
op this. Let themESshow even an iota
of truth of this in the import of sugar.
Dr, Murli Manohar Joshj jusy by read-
ing a newspaper item uons;dgrs, that
the alegations are proved, ‘Hon, Mem-
ber, Som Pal, is telling that they have
been able to get ome metric tonne of
sugar at 5225,  Bit, he has not  said
whay quality of™ has to be cont-
racted.  There are various qualitiesof
sugar. Sugar may be available evenat
S200 per metric tonne, but are you go-
ing to buy inferior quahty irgar?

In the international markett-¥ _-gom.g
to be there. Therefore, Sir, there 1s
no hanky-panky in this, = et them

not make a false allggation and midRad,;
the people,  When re is a- den‘rmﬁk
we ars going to import sugar. It is
the money of the Government. The
private parties would like to import and
sell it in the market, Let them sef,
Bu; one thing they wou'd like 1o
apprec1ate that they are pop getting it,
In the PDS the price of sugar is Rs
9.15..
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SHRI SQM PAL: It is neither avail-
able, nor is it sold at this price. It is
eutirely wrong,

SHRI V. NARAYANASAMY: It is
SO because all the sugar Delhi
Government through the biackmarketeers,
They are not preventing the blackmar-
keteers and the hoarders of sugar from
hoarding so that it is available to the
people, On the other hand they are
just saying thay it is mot  avajlable,
Evern Dr. Murli Manohar Joshi, whose
house is in Delhi and whose party Gov-
eroment is jin Defhi, is saying that
sugar is selling at Rs, 20 per kilogram
in the open market, His party Mem-
bers are also saying that, Now, what
has happened to the public distribution
system in Delhi? The Delhi Government
is (0 be squarely blamed forit. There-
fore, Sir, the Government has to  take
a conscious decision to impor( sugar to
meet the demand for sugar and to see
that the PDSis not affected. It is time
for all the political leaders to see tha(
PDS functions effectively in this coun-
try, That they are not doing. Let us
all sit together and see that the  peo-
ple, who are eligible to gey the retion-
ed items, get it, But hoarding and
blackmarketing are being  encouraged,
Why are they encouraging it? The
people who are entitled to get it unm-
der the PDS. are not getting it. They
are crying, Therefore, 1 would like to
submit to the hon, House that for poli-
tical reasons, they should no(  make
false allegations, If they make allega-
tions, they must substantiate, This
is not the platform to level allegations
without substantiating them, Therefore,
Sir, since the import has been made, the
situation has eased, As the sugar has
come, its prices are showing & downward
trend, So, there is no panmic about its
shortage. Let them tell the people ab-
out that, They should alsp see  that
the public distribution system func-
tions effectively,  We need their co-
operation in this field, With these
words, 1 conclude,

SHRI S, JAIPAL REDDY: Sir,  be-
fore T perticipate in the discussion, let
me place my protest on record. We said
yesterday that the matter concerns the
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Prime Minister’s Office, the Cabinet
Secretarial, the Food Minjstry, the Civil
Supplies Ministry, the Commerce Minis-
try and the Finance Ministry, There-
fore, this question should only be ans-
wered and can only be answered com-
petently and comprehensively by  the
Prime Minister,

Our Prime Minister, of course, has-a
flair for performing a vanishing  act.
Whenever there is « crisis, his  first
reaction js to go underground, Thatis
what he has done on this occasion.

Sir, T am unable to understand a new
phrase that has comg into wide circula-
tion, The phrase is “Prime Minister’s
Oflice™. I have scanned all the pro-
visions of the Constitution, all the pages
of the Constitution, but huve  never
come acrosg this word, What is this
PMO, this extra Constitnijonal autho-
rity? What is its role? Ir appears to
be playing a role behind everything
ranging from foreign policy o  food
policy. It is exercising an authority
without taking any responsibility,

Now coming to this, it is interesting
to know that it is both 3 muddle and
a scandal, Even as a muddle, itis a
scandal,  The sheer inoptitude, incom-
petence jnvolved in the munagement of
this problem is nothing less than a
scandal, Then, as a scandal, it is
monumental, it js multi-dimensional,
Why did a scandal assume this kind of
an ugly public character? T would like
to tell Dr. Joshi that he was wrong
when he said that they took money for
their party, If they had taken money
for their party, then, all this scandal
would have never become public. Thieves
have fallen out because quarrel  arose
sharing of the money, So, T would like
to differ from Dr. Joshi. The Cong-
ress party is completely innocent, Cong-
ress Ministers are guilty,

SHRI V. NARAYANASAMY: Mr,
Vice-Chajrman, Sir, can this be allowed?

SOME HON. MEMBERS; Why not?

SHRI v, NARAYANASAMY: He is
making wild allegations against Cong-
ress Ministers,
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SHRI PRAMOD MAHAJAN. He says
that. .. (interruptions)... guilty cannog

bc a”OWed,

THF MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AVFAIRS  (SHRIMATI MARGARET
ALVA). Mr, Vice-Chajrman, 8ir, I ob-
jecy to what he hag stated, He  just
cannot stand up and make a bold state-
ment (hat all the Minjsters have made
money out of this... (Interruptions). ..
He has (o prove it before he makes such
a statement .. Ulnferruptions)... He
Is a responsible member of his  party,
He shwoitd know how (o tulk on such an

ssue (Interruptionsy.. This {is not
the way. . tInterruptions).., 1 donot
think... (Interruptions). take It
sty sotjously,

Y @RI ATHTT FT AT GATT &
AL F Y7517 AY AJaf; 21 agd’t
Fafra wav iv@ 1 A& o NS
3317 AT T 34FT sanfa ad &

SHRTI S, JAIPAL REDDY: Mr, Vice-
Chairman, | never said thar all Congress
Niinisters are guilty,

SHRIMATI
said  that,

MARGARET ALVA: You

SHRI §. JAIPAL REDDY: 1 unplied
that some Minjsters are guilty, For ex-

ample. 1 can tell you thay Mr, Antony
is not guilty...(Interruptions). . . I
can tell you who are not guilty. But
I do not know who are guilty... (In-
terruptions) .. Now ler me go to the
next point,

SHRI V. NARAYANASAMY: Mr.
Reddy is speaking without knowing
anything, .. (Interruptions).

SHRI S. JAIPAL REDDY: Mr, Vice-
Chairman, is it a new scandal? Tt is.
infact, a classic repetition, though of
a ridiculous and, farcical kind, of the
1989 scandal, The scale fias been en-
larged. Of the dramatis personae are
divided. At thar time, they were
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ail united, That is the oaly difference,
What are the common features of thege
two scandals® In 1989 it was  leaked
out that India would go in for massive
import, This leakage was accompain-
el by delay in  imports, This double
function of leakage and delay led to
inevitable rise in the jinternational price
of sugar, Now, naturally, the country
had o pay more through its nose. In
1989 a’so unregistered firms were enter-
tajined. Tn 1989 also, the Public Ac-
counts Commitiee went into the matter.
All these elements are present in today’s
tragedy as well. Now, I am on the
1989 scundal, To the best of my know-
fedge, the National Front Government
ordered a CBU inquiry into the 1989
scandal,  Would the Food Minister of
Mrs  Margare; Alva. who is  dealing
with the CBI. take the House into con-
filence and throw light on what hap-
pened in the CBI inquiry? Who has been
fond guilty by the CBI? Why has the
repory keen noy made  public? Why
have th, guilty not been prosecuted and
punished? Why are you  suppressing
information? Why are you withholding
it from this House?. .. (Interrupiions),
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Now, I am coming to drama No. 2.
that is, 1994, Ty was clear, way  back
in November. .. (Interruptions),

SHRI S. S. AHLUWALIA, In 1990,
V. P. Singh was the Prime Minister of
the country and the CBI inquiry was
constituged by him, Why hag he mnot
disclesed (his information to this House?
(Interruptions). ..

U% HANTA §T X T L
(smawnar) . . AYEE . (AR

stgao uwo wgsatfaar dfey
dzard 1. .. (sweww) ... 15 fA &
o

stweit  widawear: ar.qr, faga
g ... (weew) . ST e @ wE
... (wEwm). . .SEF & F
e F 4y, ((wwawm) ..

= qao Gao wERarfadr : g al
UFTIE FT AT AHT THAT AT | FE §
gt FATC g ? . (sqEer’) ..
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SHRI S, JAIPAL REDDY: Mr. Vice-
Chajrman, I must express my deep debt
of gratitude to Mr. Ahluwalia. He 1ais-
ed a very relevant question, The N. F.
Government ordered a CBI inquiry into
it, Before the N. F. Government laid
down office, the inquiry had not been
completed.  (Interruptions) I am
telling you this, If it is wrong, Ma-
dam, you are the repository of govern-
mental truth and therefore, you should
be able to takz us into confidence. To
the best of my knowledge, I am stating
the facts, If I am wrong, I  would
welcome any correction from the ommnis-
cient Margaret Alva, (Iaterruptions),

SHRIMATI MARGARET ALVA, I
am glad that you admit (hay at least,

SHRI 8. JAIPAL REDDY: Mr. Vice-
Chairman, in November 1993, the Gov-
ernment kenw ful] well that Indsa would
have to import more than one million
tonnes of sugar, It kmew it. Then
why this dabbling delay? Tt is simple.
Mr, Kalp Nath Rai is 3 very popular
man, He js very popular among the
members, distinguished members, cf the
Indian Sugar Mills Association, He is
very popular becausg he is a supporter-of
the producer as against the consumer, So
there is 3 big fight going cn between Mr,
Kaip Nath Raj and Mr. Antony, Mr.
Antony is supposed to be crusading for
the consumer and Mr. Kalp Nath Rai
is supposed to be fighting for ths pro-
ducer, And, since producers do  not
have an association and only millers have
an association, our Minister, Mr. Kalp
Nath, Raj is a hot favourite, pet, of
this ISMA. It is another matter that
the ESMA must be applied against those
who are pets of the ISMA. Now, I wou'd
like to know what the Cabiney Com-
mittee did, We have a Cabinet Com-
mittee on Pricss. Was 1t sleeping
over it? I am told tha; the Finance
Minigter said that the sugar price issue
would go out of control. Did he say
that? If so, when? Why was this
warnjng ignored? I know. our Minister
would tell us that we permitted imports
through OGL, Did not the Govern-
ment know that our private  bodies
were such as not to be able to import
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massive quantities through OGL? They
knew, It was 5 deliberate device to

d.lay the prccess of imports, And then
our Prime Minister’s Office woke up
from its deep slumber, On 14th May,
the P. M. was leaving for his all-im-
portant talks with Bill Clinten in While
House, Just before he left, he  did
not have much time, He ‘%eft instruc-
tions, With what? With again, that
intangible quantity known as FMO.
And the next day, the Cabinel Secrztary
told the Food Secretary. And our Food
Minisier is a very popular mar in U. P.
Ther:fore, he was campaigning in by
clections and the matter was urgent; it
could not brook delay, the Fcod Minister
had to be igncred, the i{"ood Secretary
had to act,  After a'l the Food Secret-
ary and the Cabinet Secrstary were act-
ing in the interes{ of the naiion, So,
the Minjster needed to be i zored. And
they said, “All offers must te received
in 24 hours,”  And the Food Mirister
cancelled that order, I somehow find i;
difficu't to blamz him for  cancelling
order because his public explanation is
that he did becauss of a report sub.
aitted by the PAC which was hesded by
none othzr than the rsdoubtable Vaj-
rpayee, It said, “These : miports must
be handled by the STC, not by the FCL’
At any rate,—even if the Food Secret-
ary, and the Cabinet Secretary were pro-
mpted by the noblest of miotives in the
world, they had no business to ignore
the Minister—If the Minister was bad,
the Minjster should  be dismissed,
if the Food Secretary is mad, he should
at least bz transferred. But then, the
bad Ministers remain, the mad Secreta-
ries remain, the GOvernment goes on
and we only keep on talking over here.
Then why did the STC, the MMTC,
which wers also authorised to import
through OGL, failed to import? We
were told. they were bogged down in
the morass of subsidy question.

SHRI E. BALANANDAN: Molasses.

SHRI S. JAIPALL. REDDY: He is
referring to molasses. He has unfor-
tunately a long memory when our Mi-
nister passed an  order to decontrol
molaszes, that was another measure
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(SHRI PRANAB MUKHERJEE): The

whi:h endeared him to ISMA. That is
anojher matter. I do not want .o g0
into that.

The question, therefore, is; Why did
the STC and the MMTC fail to import?
Why did the Finaace Ministry fail to
set le this question of subsidy in time?
Or was the ST(! , privy to the process
of delaying imjorts? One coincidence
is, that the present Commerce Sccretary
was eariier a Food Secretary and as
Food Secretary he was a buddy of our
food Meinister, This is only a coincid-
ence. I do not read too much into all
this but I should refer to coincidences.
... unterruptions). Now we are told
that the' MMTC and the STC are im-
porting‘oa a big scale. There is a diffe-
rence again between the rate at which
the MMTC imported and the rate at
which ‘the STC imported. How can
there be a difference when the arrivals
of imports of both the Corporations
are at the same time. They are tocome
in October. Why is there a difference?

Mr. Vice-Chairman, now the Indien
sugar lobby has made a killing, a neat,
silent killing, of Rs. 1,000 crores. Now,
I would Iike to know who has got what
cut in thig killing In the last four
or five months the price of sugar in
the worlq market has gone up by 120
dollars per tonne and for 12 lakh
tonnes, which you are importing, it
would mean , loss of Rs. 600 crores
to Rs, 700 crores in foreign exchange.
The Commerce Secrerary said thatin an
interview the Cabinet Secretary told him
to entertain the offer of wuuregistered
firms including one foreign firm Macda-
niella. Is it true? The Commerce Secre-
tary alleged tha; the minutes of record
were changed by the Cabinet Secretariat.
Is it true? Who is competeny fo ans-
wer these allegations of the Commerce
Secretary? I, therefore, believe that
the Prime Minister should come forward
to answer alf these questions. If he
rung awiy from the House, this scandal

. will haunt him, (InterruptionsQ.
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SHRI JAGESH DESAL We take
strong objecjon to this. He is not
running away from the House. (Inier-
ruptions).

SHRI S, JAIPAL REDDY: I amend
my expression. He is  keeping away
from thz Hou:: deliberately. (Intzrrip-
tions)...

SHRI SATCHIDANANDA: Sir, ‘deli-
tirate’y’ ig also nop correct. {Interrup-
tions)...

SHRI S JAIPAL REDDY: Thegsefore,
this euatire Governmen, is under a
c’oud. 1 have got great faith in Mr. Kalp
Nath Rai in cone resrect,.Hz may be any-
thing. But he is alco capable o heing
svastatingly frank. So.many pleople are
{rying to silence him J don’t want him
to be silent. Today.J want him to
break his silence. Anyway, his repu‘a-
tion is in ths mud.  So, you have
nothing to lose. Mr, Kalp Nath Rai
Come and break your silence.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri Shivajirap Giridhar Patil.
(Lttesruptions).. .

SHRI JAGESH DESAI: Yesterday he
was saying that Mr. Kalp Nath Rai
wae the accused. (Interruptions).

CHRI SHIVAJIRAO ~ GIRIDHAR
PATIL {(Maharashtra); Thank you, Mg
Vice-Chairman, for giving me an oppor-
tunity to speak on ‘his very important
subject. Sir, I have very  patiently
listened ‘o the spseches of hon. Shri
Murli Manohar Joshi and hon. Shri
Reddy. 1 am sorry to state that instead
of trying to under:tand the very serious
nature of ‘his issue, they have been
making speeche; on he peripheral issues,
trying to find a scandal and trying to mite
accusations withont any proof. We have
been experiencing this kind of a si‘ua-
tion in this couniry for the last ten
years. Let me tell this august House
tha: India hag earned a very dnbious
distinctjon of beire a country which pro-
dicer larce quanritieq of  can2.  »nd
being the biggesy producer of sugar znd

LTSy TR T T RGN R T I N L
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also of being the biggest importer for
many years, For seven years, between
1982 and 1990, we had to resord toim-
ports and the tota] imports in  that
decade was, Mr. Vice-Chairman, of the
order of a little less than 4 million
tonnes and during that time the foreign
exchange situation was very bad. This
happened because of the peculiar nature
of sugar production and every two  or
‘hree years we experience this sugar
cycle. As the hon. Minister has stated
n his statement, sugar production in the
country came down from 134 lakh ton-
nes in 1991-92 to 106 lakh tonnes in
1992-93 season. It came down by about
28 lakh tonnes. (Interruptions). I am
not yielding the floor. You must have
hearq me wrong. So, this  peculiar
phenomenon happened due to so many
factors., If happens again and again.
It will happen again and again if we
don’t address this problem  with all
<eriousness considering the  situation
that we require six lakh tonnes of more
sugar every year for the growing popu-
lation and demand. That js why  this
august House must consider this situa-
tion from the point of view of the
production of sugar. Why did it go
down? It is frue that the Government,
the imdustries and also the people
thought that thig year the production
of sugar would be 106 lakh tonnes to
107 lakh tonnes. Tn fact, some people
thought that it would be 110 lakh ton-
nes. Let me tell this august House
that the Minister of Food and the De-
partment of Food have been very
carefully monitoring the situation, They
are meeting the farmers and the orga-
nisers very often and trying to under-
stand how the situation is developing.

Dr. Murli Manohar Joshi made a
commeny that they knew that the pro-
duction of sugar was going to be less
in October. Let me inform this House
that till the end of December the tofal
production of sugar in this couniry was
two lakh tonnes more than last year.
This upward trend wag for the obvious

reason that the situation in UP was
looking very bright, But, ja Mabarash-
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‘ra the situation was bad. It was not
improving. When we tried to take
stock of the situation in Maharashtra,
we came to the conclusion that we could
teach to about 30 lakh tonnes. We
hoped that sugar production in UP
could be 35 lakh tonnes 1o 36 Jlakh
lonnes, This was something which did
not prove correct and that must be taken
into account. So, every effort was made,
As far as my information goes—it may
be wrong—the Food Ministry prepared
a note as early as in January and sent
it to the Cabinet Secretariat. It was deci-
ded in January thtt import should be
made. In fact, the people who were
concerned with the import and export
of sugar met the hon, Minister of Com-
merce to allow them to import raw
sugar to process it In white sugar here
so thag they need not touch the domestic
sugar for export. 1 am glad 1o say
that Mr, Pranab Mukherjee and hi
Ministry  were very quick in givin
this permission. When the question of
import came, we did suggest to the Com
merce Minister to import only througt
STC/MMTC. 1 think, Mr. Pranat
Mukherjee knew that  this particular
si‘nation might be misunderstood. He
categorically said, “No”. He said, “If
sugar has to be imported, 1T want that
it should be imported through OGL %
that everbody has freedom. That wouk
raise competition in India and nobod
would say that there hag been somethin
fishy” I think that was the correc
approach. If he were to give th.
particular authority to some particula:
organisations, then this misunderstandin
could have been of greater dimensions
Mr. Vice-Chairman, Sir, the hon. Josh
Saheb said that the sugarcane produ
tion in Utéar PPradesh was less. I an
saying, “No, S8ir. Iy was much better.
In fact, we were depending véry muc
tion in Uttar Pradesh was less, I a
sugar factoriesin Uttar Praesh are doir
much better.  But, unfortunately,
spite of al| the efforts of the Minist
of Food in persuading the Uttar Pr
desh Government to do somethin

nothing has been dome. This is somy
thing which thi; House, the Gover
ment and the people must seriout
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think of. A very large amount of sugar-
cane today is being djverted to jaggery
and khandsari. Japgery is the traditional
production and we cannot da anything
aboug to stop it. But there are more
than 1,000 ugits producing khandsari.
What do they do? Joggery and Khand-
sarj draw 65 per cent of sugar of Uttar
Pradesh from ou; of which they can
thrdly extract 65 per ceny to sugar
Thirty five per cent of sugarcane is
being wasted and burnt in (he pro-
duction of Khandsari and only 35 per
ceng of sugarcane comes to the factories
in Uttar Pradesh... C(lnferrupiions).

SHRI SOM PAL: Buy who is to be
blamed for i1? Unterruptions), Why
don’t you allow the khandgarj units to
function? You are not giving them
licences.. . (Interruptions) We have been
asking for the past five years for deli-
censing... (Interruptions).

st MG 7 Tqg WA ¢ WA &Y
o Fay 7Y FT AT
SHRI SHIVAJIRAO GIRIDHAR PA-
TIL: When India requires that much
of more sugar this question assumes
impertance. Sugar and khandsari are
not em an equal ground. Khandsari has
no taxes. There is ne purchase fax ea
it. The units de not pay enything.
When the availability of sugar is so
less, why allew them te waste sugar.

So, when Iadia is geing to need sei
much of sugar, the @everament will
have te comsider it seriemsly. T am

glad te note thai the hen. Poed Minister
has alrsady made a request to the
Giovoimmont,

@eming to the peint, the nitnation
has been menitered almest every 15
days. The Food Secretary, the Joint
Secretary and the industry tried to take
stock of the situation and essential steps
were taken. As far as the impory of
sugar is comeerfied, in the last 25 years,
perhdps, in the last 30 yeéars, no other
organjsation has had the experience of
importing sugar except the STC. The
STC was also doing it with the help
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of ISIEC. 1 had requested the hon.
Minister of Commerce to give permis-
sion to it but he rightly denied it. When
the OGL was started, there was talk
of cheap sugar. 1 may tell you, Mr.
Vice-Cahirman, Sir that, I, as the Vice-
Chairman of the Corporatien, have six
proposals pending with us ranging from
$218 per tonne to $298 per tonne.
But I must also tell you that no pesitive
clue of the goods has come, no confir.
mation of the bank has come and when
we are supposed to open an L/C, they
are willing to open two per cent of
bond. They are not able to tell us
who the person is who is dealing in the
bank, they are not able to tell us where
the source is. When we send our inspee-
tors, they don’t find the goods and we
cannot risk Ra. 150 crores or Rs. 170
crores in such an unreliable situation. It
is very good to say

Aeqr faw wgr g, gawr @ faer
v afidt & gF AT Ffaw w5
Ll

There are faxes after faxes, telephones
after ielephone. But when we ask  for
confirmation, it does not come. Let
anybody. including the hon. Member who
it is a very diffecult ang a different situa~
has said about it, give us the proof. So,
Reddy was all peripheral, not touching
the ssue. Now, the hen. Jeshi Saheb,
who is the hon. leader of his party, savs
that Mr. Kalp Nath Rai is the friend ef
producers only. 8ir, the Minister  has
consistently been saying that he would
like to protect the interests of ths far-
mers, he would like to protect the inter-
est: of the consumers as we]l as of the
indusiry. We will have to have sugar. But
if vou want to do away with this type
of dubious distinction which 1 described,
then you will have to have your own
sugar. If you want to have vour own
Sugar, vou have to protect the interests
of the farmers and the Industry.

But what js the situagion on  the
ground? Have vyou ever tried to  know
this? Toshji accused Kalp Nathji of
making money by saying that in Tndia
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sugar was aiways the cheapest item. Yes,
I claim that im the whole world India
is tae only country where sugar is sold
at .he cheapest raie. Let me tell you that
ibat misconception will have to be done
away will sometime. When a sugar fac-
tory is required to pay Rs. 750|- per
tonne of sugar cane, how do you expect
sugar to be available at Rs. 12|- a kilo-
gram? It is not possible, When we take
away 40 per cent of sugar at less than
the break even price and that particular
loss being passed on to the remaining 60
per ceng sugar, sugar can hever be very
cheap.

Rajivji brought about a change in this
policy in 1987 and tried to improve this
But again, while giving better prices to
the factories, the subsidy element  was
unfortunately again introdnced and that
wrong notion of sugar being available at
cheaper rates goes into the minds of the
people. While sugar at my factory ievel
is not available at Rs. 12|- or Rs. 13|- a
kilogam, it is being sold at Rs, 8- or Rs.
7.50 or Rs, 9|- Then a person is always
under an impression that sugar is alwavs
cheap item.

But I am sorry to say that the hon.
Oprosition leaders have not, really tried
to analyse this question which requires
very serious consideration. Sugar cycle
will come and will be coming. But un-
less we take effective steps to check it,
we will face this problem again and again.
There was a talk about 1979. I am only
replving to the question which was raised.
I was the Minister of Cooperation in the
Goverrment of Maharashtra and Mr.
Yacantdada Patil was our Chief Minizer.
We were having a very personal relation
with Morarji bhai. We came here to make
a reaves- to Morarii bhai. We told Mor-
arji bhai. Contrel must be there,

zo¥ T v fewdw o afwo
oY &Y mrowy erers Tar ¥ wav e
Fromr e 6 TET I AORI- 15
gqg ¥ Y 9T AR )
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He did not listen, It came true. For
{our mon.as, sugar was cheap. It was
aavi.awme at Rs, 3|, Rs, 2.50 a kilogram.
Sugar factories weie compelled to do that,
But, Mr, Vice-Chairman, after four
months, it was not available even at Rs.
15]- a kiogram and the Government
which was speaking about decontrol of
sugar immediately came with a heavy
Lhaind for controled. Sugar again. The
Government  jmmediately controlled the
situaion. It is a very complicated situa-
tion ard it requires a very, very serious
consideration.

Hon, Shri Jaipal Reddy has said one
thing. We have been listening to  this
question for the last two days. Sir, I
am a junior Member. All these people are
very seiior Membes and seasoned politi-
cians. Bui they again and again  say,
‘Prime Minister, Commerce Minister, Fin-
ance Minister, this Minister and  that
Minister’. Don’t they know that a file
on any issue or a problem of a particular
Ministry may go  through half-a-dozen
Ministrizs? These Ministries will  be
concerned with the issue. But this does
not mean that because the file has gone
to so many Ministries, all the Ministers
must come before the House. Don’t they
understand this simple philosophy of
joint responsibility? The Minister repres-
ents the Prime Minister and he enjoys
his confidence, To whichever Ministry the
file may have gone or the problem may
ave be2n raferred to, ultimately it is the
Minister of that particular Ministry who
is responsible, who has the duty and the
authority to deal with the problem., I
sometimes fee] that even some of thosa
seasoned politicians really don’t behave
like seasoned politicians. You try to
find out some scandal. In the case of
OGL, how can you say that there is a
scandal in this? Mr. Pramab Mukherjee
was very correct when he said, “Patil Sa-
heb, don’t ask me fo give it to some peo:
ple. T will make it open to every-body™.
That is why it is on OGL. In OGL, how
could there be corruption? Now the
ISGIEC h»s proved. We contracted two
1akh tonnes of sugar, and we were able
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io get 90,000 tonnes out of wanich wea
have a.reacy distiibu.ed about 25,000
tonnes ip Delhi. We are having 500 shops
m Deiln where we are selling it for
Rs, 14.50 per kilogram. That is in retail.
There is a possibilily of some  people
bringing it cheaper. Somebody has asked:
Why are there so many prices? I woud
likke to tell the hon. Members that  for
every ship-load, there is different price.
For every chip-load of sugar, we have
to discuss with somebody. We may be
bringing it from Brazil, we may be bring-
ing 1t from Guatemala, we may be bring-
ing it from Thailland. When we bring it
from Thaiand the price is one. When we
bring it from Brazil, the price is differ-
ent. So, there is going to be a difference.
When it has been made absolutely open,
how are you going to say gava kardiya?
The point is, sugar is less. It has to be
brougnt. The Government made al] the
cfforts. Mr. Kalp Nath Rai persistenly
told us, and he was absolutely right when
be said that unless we protect the inter-
ests of the farmers, it is not  possible.
What is the reason that veople are going
away from sugarcane to other crops? It
is because sugarcane crop requires 18
months, while in other crops, ne  gets
them in four months. Another thing is
that unless he gets a better price, he
switches over to other crops. Are you
aware, Sir, that in Punjab, all the sugar
factories are closed within just two
montng because a'l the sugarcane produ-
cers of Punjab have cwitched over to
soyabin and sunflower? Unless we are
able to give them a better price, a rem-
unerative price, it is not possible, In
Maharashtra the High Court gave a
ruling that you must give Rs. 750 for
every tonne, When every tonne of sugar-
cane will be paid Rs. 750 which produces
only 90 kilo of sugar, you cannot ex-
pect sugar to be cheaper. I know  the
Covernment has made efforts, Mr. Kalp
Government nas made efforts. Mr, Kalp
Nath Ra’ has not been partial to the
industry. He has been correct., He  has
heen trving his best. And how could you
blame hif) when until December, the pro-
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duction was two lakh tonnes more and
we thought we could get at least ten
iaklh tonnes more in  Uttar Pradesh?
Sometody was asking. Who is responsible
Our policy is responsible, We have to
make a change. And Mr. Kalp Nath Rai
did make a mention that you must tax
khandsari, Without thaf, they would not
come to even grounds., And it ig  true
that Uttar Pradesh produced the largest
cane. But it is also true that UP is num-
ber two in sugar production. It is Maha-
rashtra whicn is number one in  sugar
production. And the reason is very sim-
ple. 90 per cent of cane in Maharashtra
comes to sugar factories and only 35
per cent of it comes to the factories in
Uttar Pradesh. You have to convince the
peoole. You go to the sugar factories.
And he will be convinced if he gets a
Rotter price, if he gels a better  deal.
Now, they are saying:

WA 37 &, IY 99 F O
@ § 5 Farq A7 747 o1 §F FX
Y ®9w B F F OHT FHTER |,

What a statement? What kind of an
avrument? Has anybody got any author-
iy or capacity to tell God, “you create
drought in Maharashtra? I think, in the
Opposition, there are respected leaders,
They must also know that there are sit-
nations which require better understan-
ding, better consideration and not appo-
sition alone. They are saying that a
standal of 5,000 crores has taken place.
Ev:rv rime, the amount is increasing. On
the first day, Joshiji said.

=TA I, T T FAF
FAY &, AT 4 AL F e AT 8,
FF 10 AT FYT [T

This is not a first. (Interruptions) Yes,
the sitnation was difficult. The situation
wag different. ¥+ has to be dealt. with
And I think, Mr. Kalp Nath Rai as the
Feood Minister tried his best to solve the
rroblem. The Government tried to solve
+he problem, Itis on the way of solution
Already 6 lakh tonnes of sugar has been
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contracted and 3 lakh tonnes of sugar
has come. Sugar prices in the coun-
try have gone down by Rs, 50 per quin-
tal. In another 15 days they will go down
further, and I am quite sure that this Go-
vernment, with its policy, will be able to
supply sugar and bring our country out of
this problem, There is no question of a
scandal and no question of looting the
consumers, but the question to be rem-
embered is that the consumer, the farmer
and the industry will have to be given
justice, and then only the sugar industry
will be able to perform its duty for the
country, Thank you, Sir.

SHRI NILOTPAL BASU (West Bengal,
Hon. Vice-Chairman, Sir, this discussion
has been going on for quite some time.
It has been described as a muddle, scam
and so on and so forth. But, even with
the fear of having to differ from some
of my friends of the Opposition, 1 would
like to describe this as a collapse of the
myths which the economic philosophy of
of the new liberalization policy had
built up. This is a blow to the theory
that price stability can be achieved by
market-driven forces, I will try to elabo-
rate on this question. In fact, the crisis
that we are witnessing today involves the
adverse effects of liberalization in differ-
ent sectors of the economy.

To start with, one of the issues which
is being debated is, as the Government
has put it and as some of the Congress
Members were putting it, the unexpected
shertfall in production. Now, I do not
nrderstand why they are saying that this
was unexpected, because sugar is one jtem
im whiech the amount of manufacturc can
be aquite precisely estimated, particularly
il we sec the past, we will find that in
India there has always been a three year
eyele where peaks and tops have come.
Therefore, with the manufacture picking
up in 1991-92, it can be very well estima-
ted that it will reach the top in the year
1993-94, Secondly, the figures were very
much there with the Agriculture Minis-
try and the Government as a whole,
that the crop area under sugarcane was
coming down., Why was it coming down?
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Was the Government not offering proper
prices to the sugarcane growers? This was
not a fact. As opposed to other agricul-
tural commodities, sugarcane  growers
were given more prices than the minimum
that was announced by the Government.
Still, sugarcane growers were opting for
olher agricujtura] products becauge the
new mantra that the commercia] viabil-
ity of agricultural production, the gques-
tion of producing for export, was driving
the activities of the sugaicane  gtowers
and, therefore, we saw that even though
more prices than the minimum  werg
being offered, the area under sugarcane
cultivation was coming down. The next
poing js that we know that there were
drought conditions in Maharashtra, Now
the whole blame for the fall in the
production o fsugar is being thrust on
the U. P. Government because of cer-
tain policies that the U. P. Government
had implemented. It is being argued that
even some of the sugarcane which was
available, was diverted to production of
gur and khandsari. It is the same princi-
ple of market-driven, profit-driven econo-
mic activity that led to certain diversions
in such sectors,

448

So, we have seen the scandal develop-
ing. Even the Food Ministry in the
third week of January was saying  that
we were going te produce 112 lakh ton-
nes. Already the Indian Sugar Mills Ass-
ociation itself had said, “Our production
cannot be more than 100 lakh tonnes
Some other estimates were showing cven
less. Then they came with a suo metu
statement that only 96 lakh tonnes wonl
be produced. Even with the wherewithal
for making a proper estimate, the esti-
mate which was done was upgraded with
the inside knowledge that there would be
a shortfall ultimately. Different players
were brought into the field, into the eco-
nomic arena, who looted, who fleeced the
people of this country.

1 say thisbecause in November itself
there was a note put up by the Food
Secretary that we would have to import
sugar. Consistent demands were made on
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the Food and Civii Supplies Ministry that
sugar would have (0 be imported, but the
Foud Mimstiy was saying that there was
no need to iumpoit sugar from the inter-
national market. As late as March 9, the
Cabmet Committee on Prices came to
the conclusion that sugar would have to
be mmported. On the 15th of March a
statement was made that under the OGL
duty-free sugar would be imported. We
see that by that time there was a huge
spurt in the price of sugar in the interna-
tional market, and subsequently also
there was a huge spurt. I do not wan:
to go into the details. Jaipal Reddyji and
others have already pointed out the sequ-
uence, how one statement after another
was being made by responsible quarters
of the Government that we would have to
import ten lakh tonnes of sugar, thereby
contributing to the inflationary spiral in
the price in the internationa] market.

As a result of that, there are  broad
divergences on the actual loot of the
Indian people. Joshiji was pointing out
some figure, over dollar 400 per tonne.
The minimum estimate is that least Rs.
5,000 crores.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude now.

SHRI NILOTPAL BASU: Yes, just two
minutes,

At least Rs. 5,000 crores has been
fleeced from the people, and 1t has gone
into certain appropriate places. Now the
Minister has to come out eoncretely, and
the Government will have to tell us about
the actual money which has gene out like
this from the country, frem the pockets
of the people and about who were res-
ponsible for this. Mr. Jaipal Reddy was
making a point about the 8TC’s delaying
tactics.

T am also en a coacidence that one of
the biggest imports that was made wvas
by ome of the ex-chiefs of the STC, now
the Vice-Chairman of the Great Eastern
Shipping, one gentleman named, Sudhir
Mulji, who imported about 2 1akh
tonnes, In fact, after the issuance of the
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Open General Licence some imports were
made. Suddenly we saw that imports had
stopped because big players had come in
to further shoot up the prices. Why did
the market-driven approach of stabilising
the price of sugar come in? Why were
there no more imports under OGL? Why
did STC have to step in? It was because
this was a crisis, which had developed
because of the inbuilt economic philoso-
phy of the new policy of liberalisation.

Sir, the Food Minister and the Govern-
ment owe an explanation. Certain con-
crete things have to be said. He said that
he cancelled the order of the FCI be-
cause he was abiding by the recommenda-
tions of the PAC. Now, the point is that
the PAC was saying that it passed stric-
tures on the FCI because the FCI dela-
yved imports and incurred heavy Ilosses.
They have repeated the same folly.
Therefore, they are answerable to us.

I would like to conclude in q lighter
vein. I do not want to be discriminatory
against the Food Minister, There is at
least one section of the people who will
shower their congratulations on him.
They are the sections of the  diabeti®
patients, because our Food Minister has
ensured that there will be ne mere provoe-
cation for them But for that he cannot
escape the responsibility of giving us
certain concrete information abeut what
went wrong and the people are, who bene-
fited from the entire crisis.

SHRI DINESHBHRAT TRIVFDM (Guj-
arat):: Mav T seek a clarifieation? 1
understand the other House is going to
adjourn perhaps sine die teday. We de
not have the two Bills for which this Ses-
sion has been extended coming hefore us
for discussion. What is going to be the
business before us? Are we alse going o
adjourn sine die or not? If we know this
we can plan ouwr programme accordingly.

THE VICE-CHATRMAN (SHRI MD.
SAI.TM): We do not have that communi-
cation here. We do not have to decide
no it now. Apnropriate decision will be
taken. 'There is no problem. Now we
continue with this business. As and when
a decision is taken, we will let you know.
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SHRI M M. JACOB: What is going on
actually is not the issue.

SHRI DINESHBHAI TRIVEDI: I am
saying this because each and every min-
ute costs tax payer’s money, That is our
congcern,

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE): The
issues raised by various hon. Members
will be answered by my colleague, Kalp
Nath Ji, who is incharge of the Ministry
of Food. But two or tnree things I would
like to place in proper perspective which
the hon. Members will appreciate,

On this general issue which is affecting
us if we work out a policy, it will help
ug in future. When I come to that point,
the hon. Members will appreciate that on
a number of occasions they have raised
it on the floor of the House.

The first question raised was why the
decision on OGL was taken apart from
the fact that it was in conformity with
the policy. Both Joshi Ji and  Jaipal
Reddy Ji have referred to it. Most res-
pectfully I would like to submit that this
is one of the recommendations of the
PAC in thé 45th Report submitted on
19th April, 1993, When they analysed the
sugar import in the year 1989, one of the
recommendations in paragraph 1.68 was
that sugar should be imported under
OGL. That report ig available and it is
the recommendation of the Public Acc-
ounts Committee, It was presided oven
by no less a person than Vajpayee Ti
himself,

The second question arising out of that
ig this, When you place a commodity
under OGL, naturally you would expect
even the agencies owned by the  States
will apply their commercial judgements.
State agencies in this new dispensation
will have to operate in two sets of situa-

[ RAJYA SABHA ]

on imporg of 452
Sugar

tions. One, when we give them a direc-
tion, that you nave to do it, you have to
import on Government account, they will
do so. |

4.00 pm.

But if you ask them to apply their own
commercial judgement and take g deci-
sion from the commercial propriety point
of view, then, youwill bave to leave it on
their decision. Keeping that in view, I
would like to clarify on the third point,
I would like to clarify about the price of
sugar. We were told that sugar was
availabie at cheaper prices. Till  today,
right at this moment, sugar is under the
OGL, duty free concession is available
to everybody. So, if somebody has rece-
ived the offer of sugar at cheaper prices,
dollar 100, dollar 120, dollar 90, dollar 80,
why are they not importing it? The STC
less than what other people are luying,
and MMTC don,t have any special ad-
vantage. The duty free concessionfor im-
rortis applicable to everybody, so, why
are they not using thap facility?

What has been the trend in prices? I
have some figures, Thess figures are not
secret figures or classified figures, The
price of sugar on the 15th Apri} in the
daily market of London was dollar 325.50
per tonme,.

DR. MURLI MANOHAR JOSHI:
What was the price in September and
October, 1993?

SHRI PRANAB MUKHERIJEE: Dr.
Joshi, I will come to it a little later. But
there is the other side of the coin also.
You will have to judge it. The question
is that on the 15th April, 1994, the price
of sugar wag dollar 325.50 per tonne on
the spot. You will have to add freight
cost to it. The average price of sugar
which STC and MMTC have bought after
taking into shipment cost to be delivered
in June to November was dollar 382 per
tonne and dollar 380 per tonne respecti-
wely,

I would like to inform the House that
even the MMTC in their judgement star-
ted buying from April itself, ITn  Apnl,
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they entered into a contract for import
of 78,000 tonnes of sugar which will be
available. Therefore, these issues are to
be kept in view. Instead of passing on the
buck and trying to find out about corr-
uption, they should see what has besn

done, TER

If you permit me, ] may remind hon.
Members and some of the Members wera
therc in this House a; that point of
time, in 1980 also we had the shortage
of sugar. At that time also I was the
Commerce Minister. We had to  import
some sugar but not in large quantities, T
think three or four lakh tonnes. Some
allegations were levelled and some astro-
ncmical figures like Rs. 4000 crores, Rs.
5000 crores, Rs 10,000 crores as quoted
now were quoted. There also ultimately
it wag found that the value of that pet
total quantum of the commodity impor-
ted was much less than the quantum of
commission which was suggested to have
been transacted. I simply put a question,
is there any businessman in the country
who will give Rs, 120 as commission to
se!l a product of Rs. 100? Therefore, let
us not allow ourselves to indulge in these
fancv figores and baselesg allegations,
The fact of the matter is thay there has
been a shortage. As the Food Minister
informed the other House yesterday, we
could detect sugarcane diversion earlier
sometime in December and January.

SHRI PRAKASH YASHWANT AM-
BEDKAR: Mr. Minister, will you yeild
for a minute? May I know from the
Minister whether it is a fact that Mr.
Shivraj K. Patil, one of the gems in the
sugar industry pointed out in the month
of October to the Food Minister and
even to the Commerce Minister that there
was going to be a shortfall of 15 lakh
tonnes of sugar. The Sugar Federation is
the only institution in the sugar industry
which supplies figures to the Government
of India regarding shortfall of sugar pro-
duction or excess of sugar production.. .
tInterruptions).. ’
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SHRI PRANAB MUKHERIJEE: Sir, [
think I nave understood his point. Tha
other Minister will reply to it. I am in-
tervening on alimited question I am not
replying to the debate. You can address
all the questions to him.

The first poing is, where was cheap sugar
available? Mr, Shivaji quoted some par-
ties. From the MMTC some offer came.
Then they got the address. When it was
contacted, it was found that tnere was
a party in that name, but that company
had been declared jnsolvent, it had been
liqutdated and some cases were going on
against it. Those who are aware of this
fact know that particularly to take ad-
vantage by opening some letter of cre~
dit and get some concessions, they do it
Porticularly in Brazil, the monthly rate
of interest is 48 per cent. When an item
is exportable, the interest rate comes
down from 48 to 16 per cent, There are
some unscrupulous elements moving  ar-
ound. If tmey can enter into some sort
of contract. they will try to make money
out of that, Therefore, I think the Pub-

Tic Accounts Committee took the right

deci~jon to indicate that our transactions
should be only with bona fide parties who
are registered, who do genuine business
even in that case, if we have to pay
some more.

Mr. Jaipal Reddy has said that infor-
mation has been leaked. I think there is °
no need to leak. You may look at the
type of questions we have to answer here
every day If there is an edible oil short-
age, the first question will be how much
T am pgoing to ifmport. You can notice
that every year. Look at the fluctuating
palm oil prices in Malaysia when India
enters into the market, There is no nead
to leak anything Trade will speculate.
Parliament will debate. There, the figu-
res. the quantum. come out and naturally,
it willhave its impact. T have no doubt
that sugar prices increased substantially
when after the 18th April, it was
knhown to the world market that India
was going to infervene. particularly the
STCIMMTC, not OGL, You will notice
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tnat during the period between 15th
March, when Mr. Kalp Nath Rai annou-
naced the decision of importing sugar on
OGL, and 18th April, the movemeat
was slow., You look at the position from
18th April, after 20th April, when it was
announced that STCIMMTC was going to
intervene, We had to do it for a depres-
sion on the domestic market to give a
warning to the speculators. Itisa double
edged sword. This is not a matter of
scoring a debating point. This isanarea
where we shall have to work out a
mechanism through which we can., per-
haps, effectively intervene and  ensure
national interests, interests of the nal-
tonal industries consumers and all com-
rerned. Thank you, Mr. Vice-Chairman.

SHRI 8. JAIPAL REDDY: Mr. Vice-
Chairman, Sir... (Interruptions),

SHRI BIPLAB DASGUPTA: One
small point, Sir. (Interruptions),

SHRI S. JAIPAL REDDY: Will you
kindly regulate, Sir?

SHRI BIPLAB DASGUPTA: Sir, this
question can only be answered by  the
Commerce Minister. He is very close to
the Prime Minister. Is it not true that
the Prime Minister’s Office repeatedly
asked that the import should be made,
arrangement should be made from March
% and it was not until May 19, that the
actual erder was jssued? That too after
Mr. Kalp Nath Rai cancelled the global
tender by order for imperting. From
Mairch 9 to May 19, for almest two and
a half months, no action had been takem
by the $TC, That js ne. 1. The other
peoint is, is it true that the Prime Minis-
ter himself had urged the Minister te
balance he deficit by imperts and even
then ne action wag taken and whatever
action ‘was taken by the bhureaucrats’ was
perhaps because of the umderstanding that
the Prime Minister wanted it and becanse
of the feeling that if it was delayed, the
price of sugar might become uncontrol-
lable? Maybe, the Commerce Minister
would care to answer these question.
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SHRI PRANAB MUKHERIEE: If the
hon, Member had listened to me care-
fully, he would have noticed that I hawve
myself stated that the MMTC had imp-
orted 78,000 tonnes in April itself from
6th April, to 26th  April.  The
private parties also started imporeing
sugar, I had the whole list of figures.
They started jmporting sugar in March-
April. So. the import was taking place.
What is the cumulatjve amount? We were
told that the STC and the MMTC had a
total import of about 6,36 lakh tonnes
and 6.26 lakh tonnes of sugar had been
contracted by the private parties. This
took place from the day of announce-
ment of OGL. Some contractors entered
earlier and some later.

SHRI S. JAIPAL REDDY. The hon.
Commerce Minister, I mus. ray, has
clarified many matters but he .as also
admitted many matters because he has
said now, “The international price began
to rise only from the last week of April.”
So the STC and the MMTC had ajl the
time in the world between January and
April, between March and April. And
he admitted that through OGL sufficient
quantities could no; be contracted. This
inabiilty to contract sufficien quantities
was known te the Gevermment. There-
fore. the question arises as te why the
STC and the MMTC did net go in for
contracting sufficient imports in March
itself. Was it because the question  of
subsidy was no settled? Why did you
allew time te be lest in settlimg the
quesion ef subsidy beweea you and the
Finance Minister?... (Intermptions).

SER1 PRANAB MUKHERIEE: Sir, |
think it is fair if he wounld be replying
to the debate... (Interruptions)...

DR. MURLI MANOHAR JOSHT: Tt
arises out of your intervemtion. 1i was,
perhaps, en December 15 when the Cab-
inet Committee on Prices met, that a
decision to import about 15 lakh tonnes
of sugar was taken, The proposal  was
made. Your Ministry participated in that
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meeting and MMTC and STC  were
asked  to impor¢ sugar, When there
was such a large gap of ten lakh
tonnes, what was your  Ministry
doing? Wasn’t it your responsibility to
arrange for these imports right after
December 15, when there were propo-.
sals, when there was ; demand, when
the Food Ministry was saying like this.
What steps were taken by MMTC and
STC ‘o import? What arrangemeat was
made beétween STC and MMTC? You
your itgelf said it... (laterruptions)...

SHRI PRANAB MUKHERIJEE:
Would you please take your seat now?

This question will be answered by my
solleague. He wilt give the figure. In
November this year and also in Novem-
ber, 1993 the production Of sugar was
more than tha; in  November, 1992.
Therefore. the dquestion of taking the
decision te import im December does
not arise at all. The decision was taken
on 15th March and the ac‘ioa was
taken thereafter,

SHRI S VIDUTHALAI VIRUMBI
(Tamil Nadu): Mr, Vice-Chairman, Sir,
the shorifall of sugar was actually
noticed by the Govermment during the
month of Nevember, 1993 isclf. Sir,
in November, 1993 the Cabinet Coma-
mittee on Prices had imstructed the Food
Ministry to import sugar for maiatain-
ing proper surply throughout the coum-
try. Sir, in December the Food Minis-
try submitied a statement regarding the
production of suger to the Cabinet Com-
mittee on Prices but the statidtics sab-
mitted by he Food Minister were rejec-
tpd ly +he Cabinet Committtee on
Prices. The argument put ferth by the
Food Ministoe to the CCP that they
can augment the sugar supply within
India, iec. domestic production, was alw
ralacted bv the CCP° Then, Sir im
February, 1994 the State Trading Cor-

noration W m initiated the negoiiations

but during the moath of March, agein,
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the CCP has given an instruction—rthis
is not the first instructiom, but the
second instruction—to the Ministry of
FooJ (o see that sugar is imported
unmediately. Then only they woke up.
Then, the Food Corporation of India
entered the field. They negotiated., Once
the negotiations were cancelled by the
Ministry, the State Trading Corpora-
tion took the charge and started nego-
tiating Sir, what is really the question?’
The last Economic Survey hag clearly
stated that the cultivated area of sugar-
cane has actwally come down fro m3.82
million hectares to 3.62 million hecta-
res. ‘The cultivated area of sugar-cane
is geing to be reduced further by 3 per
cent. [t was mentioned in the Econo-'
mic Survev, Tt means thay last year
itself the Government was aware of this
fact. The hon. Membery from the
Treasury  Benches said that the sngar
production was maintained a: 240 million
tonnes. The reason attributed for the
price rise is diversion of productioh
from one sector te another sector, that
is, from sugar to khandsari and gur It
is mot so. If it hed purchased sugar in
the month of November, 1993 insteatd
of May, the Governmen: ceuld kave
raved more than Rs. 1,080 crorés. ¥
want to know from the hon Minister
how much quantity of sugir ha, béen
nrurchased bv the private trader, frokn
Octeber to Nevember 15. Then we caw
find it out. The private traders are
leoting the money of the public. The
sugar barons have issued a statemeat
to the Press that they cam suoply the
imported sugar at ths cost fixed by the
Covernment umit at the same time, they
have «tated that they would not patt
with the free-sale quota. T would like
to knew whelier it is a fact or wot.
S1beaquently, the Government has given
arothar presg information that the Gov-
ernment has negotiated with the sugar
harona and they have apreed fo sipply
the imported sugar. Tt ja mot so. A
fortnight before thi.  information was
provided by the Government to the
P-~ss  the suear harons himselves had
stated tha: they would not part wilh
the freesals gvota It meanc that they
dominated the Goverfiment. How could
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they do that? The ex-factory price of
sugar im May, 1991 was Rs, 772 pef
quintal. Now, the ex-factory rate is
Rs. 1,400 quintal. How has it happen-
ed? How has the Government accepted
it? Why has the molasses been decon-
trolled? What I feel is that if the
amount realised by the sugar factocies
by the sale of molasses is entirely credi.
ted into the sugar factories’ accounts, the
price of sugar would not have risen ‘o
Rs. 1,400 at all. There was a bungling
between the  Ministry and the sugar
barons. That is my charge. Therefore,
I want to know why the subsidy for
the maintenance of buffer-stock of sugar
has been reduced from Rs 62 crores
to Rs 25  crwes in the Bud-
get. This alsp gives the infor-
mation on that. The budgetary pro-
vision on sugar is going to be cut down.
That is another indication for the private
traders. Why did the Government allow
export of sugar to-the tune of 191-thousand
tonnes during ‘the period April-September,
1993 when they came to  understand
that the country would face a shortage
of the commodily? Sir, more than one
lakh tonnes of sugar was stacked in
several factories. The Governmen’ was
not aware of that. The Government
said that it was not aware of that. It
ought to- have been supplied to "=
Government godowns. But the sugar
factories have not supplied. The Gov-
eernment doesn’t demand from the fac-
fories that they should supply that one
Jakh tonnes earmarked for them. Had
they supplied that, we would have saved
Rs. 126 crores from imports. The Se-
crefarieg are fighting against each other.
The PMO is fighting with the Food
Ministry. The Food Ministry, i-
fighting  with the STC 74
the MMTC on the one hand and the
Food Corporation of India on the other
- _hand. When they are engaged in fight-
ing over the issue. fhe truth is that we
have lost more than Rs 1,000 crores
in terms of foreipn exchange. The sugar
barons have actually looted the publid
of more than Rs 1.000 crores, Not only
the Food Ministry, not only ‘he other
Ministries. not. only the PMO, but the
entire Cabinét is respomsible for this.
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(Time bell rings) Just one minute, Sir,.

This is one of the biggest scams after
1991. Therefore, I accuse that the
entire Cabliet is responsible for this
scam. A Joint Parliamentary Coramit-
tee should be constituted 0 find out
the real truth behind this scam and
to find out the responsible persons. Ac-
countability and  responsibili'y is the
basis of democracy. We should see to
it that the people responsible for th's
type of scam are punished according
to the law of the land,

SHRI V. NARAYANASAMY: Are

you referring to the ‘scam?

THE VICE-CHAIRMAN (SHRI MD.
SALIM). Why are you provoking? You
please try to conclude.

SHRI S VIDUTHALAI VIRUMBIL
Yoy people have allowed the sugar
barons to loot the public money. (Inrey-
ruptions) ... You people have allowed
them. You have talked about Delhi.
The Goversment of Indi; has reduced
the prescribed sugar supply to Delhl
by five per cent. Tha: is why the
shortage is more in Delhi, Are you
punishing the people of Delhi becauss
they did not vote for you?

SHRI MADAN BHATIA (Nomina-
ted): Mr Vice-Chairman, Sir, a lot has
been said about the details of the pro-
duction of sugar, the factors which
have led to he shortfall or the circum-
stanses in which sagar has 1o be im-
ported from other countries and ‘he
varjous means which were adopted for
the import of sugar.

Sir, T am slightly on a differeqt aspect.
It is the spiriy of the debate on the
part of he Opposiion which is importent.
What has characterised the motiva'ing
force behind the personal allegations,
personal abuses and reckless character
assassinationy mot even  excluding the
hon. Prime Minister? It is this poli‘ical
prhenomenon of character assassinations,
personal politica]l abuses and personal
denigration which has charaterised the
politics of the "Opposition for the last
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25 years. Ever since 1969 they found
it impossible to fight the Congress and
the top leaders of the Congress party,

SHRI INDER KUMAR GUJRAL
(Bihar): May I ask him to yield?

SHRI MADAN BHATIA: I am not
yielding.

SHRI INDER KUMAR  GUJRAL:
Sir, I am not , point of order

SHRI MADAN BHATIA: Sir, I am
on my legs. I am not yielding.

SHRI INDER KUMAR GUJRAL:
Sir, I am on a point of order,

SHRI MADAN BHATIA: Mr. Guj-
ral, you were not here when these
speeches were made,

SHRI INDER KUMAR  GUJRAL:
Sir, I am on a point of order. He can-
not s'op me from raising a point of
order.

Sir, the hon. Member has men‘ioned
~boy, the last 25 years, Does it include
all thosa years when the Congress party
wag in the Opposition?

SHRI MADAN BHATIA: Don't
woity, I wil] dea] with that aspect.
When I say the Opposition, it includes
the opposition to the Congress which
is the Opposition today. You should
have the unders‘anding and the intellect
to appreciate what I am saying. 'It is
no use standing up and making a point.
Sir, what has happened to the politics
of the Opposition? Ever since 1969,
the whole politics in this country has
been polluted by all these Opposition
parties opposed to the Congress, whose
only motivating force has been character
assassination of the top leaders of the
Congress and the Congress party. This
is exactly  what is happening today.
They did their worst., They did their
worst from 1977 to 1980 to destroy
Mrs, Gandhi on the persongl level,
But, what  happened to them? The
Janata Parly was simply wiped out from
the surface of India. What has happen-

|‘Z‘~.~
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ed to the BJP? The BJP wag accusing
the Congrisg party and the leaders  of
the Congress party on a personal level.
They demolished the Babri Masjid and
by demolishing the Babri Masjid. ....
(Interruptions),

Y FTLAN TWZ QT (Feq 937) -
g 20 T AT wEwe SR A
fam @t &, WA g@I WA
A1 AT & W wg qidf e
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feat ot g wEwT fawar <@ 8,
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SHRI MADAN BHATIA: What hap-
pened to the Janata Dal? The Janata
Dal was born  of in political  decest,
political betrayal hypocrsy and false-
hood. What has happened to the Janata
Dal today? It is no longer a national
party It has been reduced to a re-
giona] rump in a few provinces, in a
few States of India.

)

This is the fate of the kind of politics
... \Interruptions)

SHRI SOMAPPA R, BOMMAI
(Orissa): Sir, on a point of order...
(Interruptions).

SHRI MADAN BHATIA:. . .which

has been played by these  Opposition
parties in  the last 25  years...
(Interruptions).,

SHRI SOMAPPA R, BOMMALI: I want

to raise a point of order... (Inlerrup-
tions),

SHRI MADAN BHATIA: But the
tragedy is... (Interruptions). They
haven’; learnt lessons from history and
they are continuing to indulge in the kind
of politics... (Internuptions)

SHR] ' SOMAPPA R. BOMMAL
The ‘language that he is using against
the Opposition parties is objectionable,
Hypocrisy and so on are unparliamentary
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and they cannot go on record... (Inter-
ruptions) Secomdly, I woold like to ask
my friend whethey the Congress (I)isa
national party? It is not there in Uttar
Pradesh, It is not there in Bihar. It
is not there in Orissa...(Interruptions)
It is not there in West Bengal Itis a
small regiomal party... (Interruptions)

SHRI MADAN BHATIA: If the Cong-
ress (I) is not a national party. . .
(Interrnptions) . ..

SHRI SOMAPPA R, BOMMAIL: It
cap be thrown out of the country...
(Interruptions). . .

SHRI AJIT P. K. JOGI: Mr, Vice-
Charman_ Sir, he cannot even name the

head of his party... (nterruptions).
There are so many heads... (Interrup-
tions)

SHRI §. S. AHLUWALIA: Mr, Biju
Patnaik wag defeated in the Parliamen-
tary election, Mr. Laloo Prasad Yadav
was defeated... (Interruptions),

SHRI AJIT P. K. JOGI: Where 1is
your party? Where is your head? (Inter-
ruptions). Mr. Bommaj is (emporarily
heading a headless  party...(Interrup-
tions),

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr, Bhatia, you have two to
three minutes only, Please cenclude.

SHRI MADAN BHATIA: if theydon’t
interfere, I will finish in five minutes,
Sir, this Government has made a consti-
tutional history under the  leadership
of the hon. Prime Minister, Shri P. V.
Narasimha Rao, Never tefore in the
history of Parliamentary democracy was
a minority Governmen; able to achieve
so much and do so much good to  the
country as this Government has done in
three years under the leadership of Shri
P. V. Narasimha Rao, And this
is exactly the reason why Shri P. V.
Narasimha Rac is again being picked
up for personal attacks in the last one
yean...(lnterruptz'Ons). Taey will bave
to meet. the same fate as happened when.

their attacks were directed against Mrs, .

Gandhi, when Mrs. Gandhj emerged
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again as the one leader who completely

wiped the Janata party from the surface

of politics, It is up (o the people...

(Interruptions),

THE VICE-CHAIRMAN (SHRI MD,
SALIM): Please, Mr, Virumbi, don’t
distwrb,

SHRI MADAN BHATIA: The people
of India have come 1o realise. . .
(Interruptions).

SHR]I NILOTPAIL. BASU: Has the
wweech on - relevance to sugar at all?
(Interruptions)

SHRI MADAN BHATIA: What is the
image of Shri P, V. Narasimha Rao?
(Interruptionsq The image of  Shri
P. V. Narasimha Rao among the people
of Indiy is the image of a leader of
wisdom, of sagacity, of  equanimity
.. .iUnterruptions)

SHRI SATYA FPRAKASH MALA-
YIYA: Are we discussing Shri  Nara-
simha Rao here? This is a Short
Duration Discussion on sugar and not on
the Prime Minister. .. (Interruptions),

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr, Bhatia, kindly  conclude
... (Interruptions), Allow him to
conclude,

SHRI MADAN BHATIA; They are
afraid of the increasing political image
of the hon, Prime Minister among the
poople of India, Therefore they started
their political attacks. They started
attacking the hon, Prime Minister on
the issus of Agni and  Prithvi, they
miserably failed in this, Then they
started attacking him on his proposed
visit to the United States. That had
also failed, Now, they started attack-
ing the Prime Minister on the  sugar
issue,

.« .(Interruptions)
THE VICE-CHAIRMAN (SHR] MD,

SALIM): Mr. Virumbi, please listen to
hlmv._ Mr. Virumbi... (Interruptions)...
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SHRI MADAN BHATIA: They  de-
manded that the Prime Minister should
come, Ig there a question which
cannot be answered by the Minister of
Food? By simply making a  demand
thar th: Prime Minister should come,
they urc repeating it like  parrots. ..
(Unterruptions) ...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Bhatia, piease conclude. ..

(Interruptions) .. .Mr. Virumbi, Please
sit down,

SHRI MADAN BHATIA: Mr. Vice-
Chajrman, 1 should be allowed ¢o make
my poin: clear. The :otal consumption
of sugar from 1992 to 1993 was 124
lakh tonnes. In November, 1993, it was
estimated by the Ministry of Food on
the basis of the figures of the produc-
tion of sugar came given by the Ministry
of Agriculture, that the total production
was going to be in the range of 106
lukh tonnes, The Govermment at that
time had a buffer-stock of 31 lakh tom-
nes of sugar, Therefore, the totat sugar
estimated by the Ministry of Food in
November, 1993 which would be avail-
able from 1993 to 1994 was 137 lakh

tonnes, The demand estimated  was
124 lakh tonmes. No Minister of
Food in his senses could pessibly

have recommended impert of sugar in
November, 1993, The allegation which
is being -made by some hon. Members
in the Opposiion that repeated propo-
sals were made for import of sugar
in November, 1993, is nothing bui total
travesty of truth, It is a toal false-
hood. There was no such proposal at
all. On the country. it was estimated
that the sugar in tbe country would be
sufficient to meet the demand of the
people from 1993 to 1994. It is only
in January, 1994 when the Ministry of
Food had seen a slight increase im the
Drice of sugar that it swung into action
and rectmumended to the Cabinet that
impor; of sugar might become neces-
ary. ?

B T N
- - -
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Then what happened? It was the
Sub-Committee om Prices of the Cabiaet
which took the decision im the middle
of March that sugar should be brought
under OGL. Thena, sugar i8 put oo
OGL., The allegation which hag been
made that money was sought to be made
by particular individuals and particular
Ministers becomes to‘ally false because
every persom, every citizen in thig coun-
try is entitled te impert sugar from
anywhere im the world. If import, ef
sugar is so permissible, if there is some
<hortage of sugar, I will ask the Oppo-
sition ome simple question: Why did
not  the traders and  the in-
VesLors in this country rush
into sugar business end impert it im-
mediately? They did not do this because
at that particular time although there
was seme increase im the prices, the
traderg did noy realise that the price
would increase to such am exteat that
they would be able to make profits.
Otherwise, the ‘raders’ would have
rushed in and\it would have been a
gold mine. Tt is only when the price
shot up to Rs 14 and Rs. 14.50 that
sugar started being imported by the
private investors. There are 12 biggest
sugar jmporters in this counry. And at
what price have they imported? The
same price at which the suga has been
imported by MMTC and STC. Aad
they stil have the témerity to say that
STC has imported swgar at an exorbi-
tant price. Yeu can make these alle-
gations, On the basis of these allega-
tions, you ¢an castigate individuals, But
that is #re politics of personal abuse
to which T have the drawn the atien-
tion of this hon. House,

Al

The last point that I would like to
say i$ this. Thig imcrease in price is
ot only because of shortage in  pro-
duction for which no Ministry i respon-
sible. The shortage in production also
arose from {wo facts. One is the policy
of the Uttar Pradesh Gevernmeit.
Second fact is hoarding of sugar by
the traders. 1 would like to ask the
Opposition because some of the Oppo-
sition parties are in power in some

* Staws: Which State Ggvernment—whe-
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ther the State Government of — West
Bengal whether the State Government
of Uttar Pradesh, whether the Stae
Government of Bihar—took any steps
against the hoarding by traders? They
did not, Aad an artificial shortage  of
supply was also created by the hoarders.
(Interruptions)
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SHRI NILOTPAL BASU: Sir, I am
on a point of order,

SHRI MADAN BHATIA: No action
was, takep by the State Government
against the hoarders.

SHRI NILOTPAL BASU:; Sir, I am
> a point of order,

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please g0 to your seaf. (Inier
ruptions) Please cotclhde.

SHRI MADAN BHATIA: Instead of
this, they were raising slogans against
the Minister of Food. We have been
listening to those slogans. But it brings
nothing but shame that this hon. House
has been used for the personal denigra-
tion of individuals and political leaders
and politica] figures. They are also
your colleagues. You shou'd show some
decency before making these allegations,
and before shou'ing the slogans. Af'er
all, you can al:o be on this side. You
should show some deceney...(Interrup-
tions).

SHRI ANT P. K. JOGI: They will

never be on this side. Don’t worry.
THE VICE-CHAIRMAN (SHRI MD.
SALIM): You please conclude,

SHRI MADAN BHATIA: This is all
that T have to say.

SHRI S. MUTHU  MANI (Tamil
Nadu): Mr, Vice-Chairman, Sir, the
merent sugar muddle is yet another Iac'-
den; which highlights the callous atti-
tude of the functioning of the Union
Government. This has also brought
to focus the communication gap within
the Council of Ministers. Sir, for the
first time since Independence, the n%.
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tion witnessed such a bizarre incident
wherein the Food Minister, the Food
Secre'ary, ‘he FCI, the Cabient Secre-
tariat, the Civil Supplies Minister and
the Prime Minister’s Office accused each
other for landing the country on 10
this gv:idable hardship.
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Sir, one fails to understand as (o
what this Government has been doing
after knowing well that the sugar pro-
duction in the country has come down
ofer the year. From 134.11 sakh tor..¢s
during 1992-93 season, i; decrested to
106.09 lakh tonnes, and it is expected
1o decrease further to 96 lakh tonnes.
Since the Food Ministry already had
these figures before it, it wag incum-
bent on the part of the Government
to have taken necessary measures like
import of sugar to save at leasy  the
common man from undue hardship, Sir,
the use of sugar is no more limi‘ed
to urban area; and upper and middle
classes, Every household is using sugar.
And a large chunk of people depend
on sugar given through the public dis-
tribu'ion system. Since the bufferstock
of sugar had run out, the common man
could not get sugar through PDS, Since
the Public Distribution System is main-
tained by the S‘'ate Government, they
have to bear the wrath of the people
for no fault of theirs. Repeated re-
quests from the Tamil Nadu Govern-
ment to send the Central Pool alloca-
tion in advance to meet the require-
ment had fallen on deaf ears. Even
the sugar albccation for the PDS® in
Tamil Nadn is based on the 1981
Census. The Government at the Cen'‘re
is never realistic in its approach. O‘her-
wise, it would not have kept silent for
yeads together despi‘e repeated appeals

“ by our hon. Chief M'nister for increasel

allocation on the basis of current popu-
lation,

Now, that wisdom has dawned so
late is no secret. The  Government,
claims ‘o have impoted swgar, and the
Minister in his sta‘ement has said that
the upward trend in the open market
price of sugar has been arrested. The
facts are, however, to the contrary.
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Even in Delhi, under the very nose of
the Government, sugar ig sold at Rs,
18 a kg. The poor people, particularly
in the rural areas, are unable to buy
sugar, It is time the Government acted
in a more responsible way.

Since the Government is responsible
for the muddle, I want the Prime Minis-
ter to fix responsibility on persons who
have failed in their dutjes and take
necessary action to show to the coun-
try that this would not happen ever
again.

Thank you, Sir.

SHRI GURUDAS DAS GUPTA (West
Bengal): Sir, I must compliment the
hon, Member from the other side, Mr.
Bhatia, for the nice speech that he has
made, because the omly conclusion from
his speech is that the Governmen can
fail but accountability cannot be estab-
lished, persons can be a¢ defanlt but
they cannot be named parties can fail
bu! if criticism is made, it becomes too
much political, too much partisan, This
is the singular way in which the entire
sy:tem of 'he country is sought to be
eroded, because we are bidding goodbye
to the question of accountability, Can
it be denied that there has been a
tremendous rise in the price of sugar,
can it be denjed that the sugar price
increased because of scarcity, can i* be
denied that the increase in the price of
sugar has resulted in hardship to the
common people? If it is so, on whom
should the accountability lie? Who is
responsible?

Sir, I hold the Minister of Food
singularly responsible for al] that has
happened. I do not blame the Govern-
ment in its entirety because the Gov-
ernment as a whole is not to be held
tesponsible. A section in the Govern-
‘ment and some among the Ministers
have always been saying that there has
to be import of sugar. I do not name
"the en'ire bureaucracy because a sec-
tion of the bureacracy has always been
telling the truth, that the country should
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import sugar, That there is a scarcity
of sugar was very much palpable in
October 1993, Why? Because the area
under sugarcane plantation was much
less in 1993 than it was in 1992, and
there was also the danger of diversion
of sugarcane. Taken toge'her, there
was a signal for scarci'y, and the Gov-
ernment,  particularly the Ministry of
Food, deliberately slept over the problem
of scarcity in order to enable the sugar
lobby to reap the benefit and make pro-
fit. That is the charge against the
Government,

The question is being raised, how
could we know that there was the need
to import sugar? Sir, it was ia Octo-
ber-November that Mr. Sen, the .Secre-
tary of Food, in a straigh’-forward note
to the Minister, pleaded for the import
of sugar, and the hon, Minister of Food
did not allow the note to proceed to
the Cabiner Committez on Prices. If I
am wrong let there be an inquiry. Let
there be a full-fledged inquiry where all
the papers related to the sugar scandal
may be asked to be produced. I am
told that the Prime Minister has seized
al]l the papers. If it is so, let there
be an inquiry. This is point number
one,

Secondly, after that there have been
four meetings of the Cabinet Committes
on Prices. In mosy of the mee‘ings it
is the Minister of Food who has oppos-
ed 'he ide, of import of sugar, If I
am wrong, let the minutes of the CPP
meeting be placed before parliament of
before any impartial enquiry body.

In November, 1993 there was a cate-
gorica] proporal at least from two
Minis‘ers. Let me not -name them so
that they are not embarssed. They
pleaded for import of gugar,  The
Cabinet Committee also pleaded
for import of* sugar in the
CCP meeting in November, 1993. It
wag ignored.© Why was it ignored? It
was because Mr, Kalp Nath Rai sta'ed
that he wanted one month’s time to
see whether the production of sugar
would increace, He held out a rhreat
of resignation also. He is reported to
have said at one point of time, “Sugar
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¢an be imperied ealy over my dead
body.”.. . {Interruptions).

Sir, 1 always plead for proper scrutiny
of all (he information that I have with
me, If there is anything wrong, let
there be an inquiry. I plead for an
mquiry, Maybe, my information is not
true. But, whether it is true or no,
the Minis‘er of food had-always oppos-
ed the idea of impert of sugar. It &
because of that, despi'e some of his
colleagues having a different idea, that
no decision on import of sugar could be
taken,

I would like to know whether Mr.
Sen. Secretary of the Department of
Food, had put a note to the Minister
and whether that note was allowed to
be sent to the CCP or it wag prevented
from beine sent to the CCP. What was
the redson?

Secondly, Sir, in November, 1993, at
least two Ministers—one of them is the
Minister of Civil  Supplies—suggested,
that- there -should be import of sugar
at least for the Public Distribution
System. That was just not done. Who
was responsible for it?

In the next meeting in' December,
1993, there was again a proposal. That
proposal was scuttled, and in that meet-
ing ...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You have already consumed
double the time you were allotted.

SHRI GURUDAS DAS GUPTA: 1
am c¢oming to the énd.

In thay meeting, the Minister of Food
Wag instrumental in seeking reduction of
the supply of suger in the open market.

In he - third meeting also a proposal
was made, In the third meeting one
Minigter and one importan; officer said.
“Rofor- imnort of sugar is put in the
OGL. list. let us import sugar for the

PDS.” That suggestion was just turned
down. Before spngar was soncht to be:

imported for the Public Distributionl
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System, it was put on the OGL system.
As a result, the country logt and it
lost heavily.

Not only that; also, when the Govern-
ment decided to purchase sugar, i it
true or not that suggestions were made
to purchase sugar from the manufac-
turing countries and not form the sugar
lebby? Is it true or not that an im-
portant Minister of the Government of
Tndia suggested, “A neighbouring coun-
try does have a surplus stock of 5 lakh
tonnes of sugar, and that sugar can
be made available 1o India on request
at a reasonable price.”? T wan: to
know whether that request was turned
down because a lobby was active, over-
active to purchase sugar from the inter-
nafional lobby?

Therefore, Sir, there ¥ an element
of collusion. One pary of the Govern-
ment  deliberately  tried to scuttle
any move for import of sugar. One part
of the Government deliberately over-
stated the potentiality of the produc-
tion of sugar. One pary of the Govern-
ment deliberately collided with the
internagional sugar lobby. One
nart of the Goveérnment
ajves the handle to the domestic
lobby to reap momey out of the price
increase  arising out of the scarcity.
Another part of the Government they
are few in number, had been pleading
for import of sugar. Their pleading
always has been turned down. Tt has
been turned down because the Minister
in charge of Food stood in the way.
He is personally liable for not import-
ing the sugar; he ig liable for being
inctrumental in reducing the supply of
sugar in the open market. he is Mabla
in suggesting that ‘he people of Iadia
should neét opurchase, sught at such a
low vprice when the wrice of suygar in
the international miarket ig so high. He
was very much critical  bécause the,,

- common pecple were purchasing sugar

at a low price. Therefore, he wanted
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to increase the price of sugar at omne
point of time. Therefore, putting all
these points together, 1 have no hesita-
tion in saying that the hen. Minister
and his importen; aides, the principal
characters in the bureaucracy, who have
been aiding and abetting, shonld not
be alljowed to gtay in office. If he
does not resign, let him fase an inquiry.
Let the inquity be headed by an impar-
tial body. 1 do not mind if they are
from the Congress Party. I knew there
are people in the Conmgress party who
are equally agitated just like us. There-
fore, let us not look at the problem
from the narrOw partisan angle, It is
a scandal of scandals How long the
country is going to see that money is
going to be made by these people at the
cost of the interesy of the mnation?
money was made out of the Bofors:
money was made out of the securities
scandal and momev is being made out of
the sugar scandal.
ability to be established. We
want people t0 go scot-free, In order
to ectablish accountabiliy , it ig time
for the hon. Minister to leave his office
and face an importial inquiry.
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“I called for ihe Food Secretary and |
asked him, “Can you write on the
file that the Prime Minister asked the
Cabinet Secietariat to import sugar?
He said he could give the answer after
half-an-hour. He returned ‘o say he
could not and at 1.20 P.M. I cancelled
the  decision to import sugar.”
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[ 14th JUNE, 1994 ]

on import of 480
Sugar

zifae g faow ¥ § o) grear
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F@ ¢ f& 97 1 F0 A g
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F O TG T FA AE ATAFL
T4y & 5 =@ any I A FWER
Far @ &, I a9 framr faddy
1 3% I FE AW F ATAT AN
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ooy wag fRar, s agq
TZT TAUATE |

SHRI G. G. SWELL (Meghalaya):
Mr. Vice-Chairman, =o much of heat,
passion and anger were generated over
sugar. I hope I will be able to import
sanity and rationality within the few
minutes that I have at my disposal.
My first question to the Minister is:
Doss he feel honovrabl, rhat he is still

Minijster?  (Interruptions), T am
putting o question to you. I repeat:
Do you feel honourably that you are
still a3 Minister? Yoy can answer that
question. Sir, yesterday during his in-
tervention in the J.ok Sabha he is re-
norted to have thrown up h's hands
and said and T quo'e:

“What can I, a3 a  Minister, do
vher in 5 democracy officials  take
decicion, involving Rs. 400 crores?
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It is a candid admission of his helpless-
ness. It is a candid admission that he
is in conflict with his own officials.
(Interruptions). Tt is a candid admission
that even at this stage he is against
import. I would like him to answer
this question: Ts it a fact that in
Novemper last year his Food  Secretary
had put up a let'er to him to be put
up to the Cabinet, Cabinet Committee
on Prices, that there was a serious
shortage of sugar in *he country and
that import was necessary? Is it not a
fact that he not only did not forwarrd
that letter to the Cabinet Commitee on
Prices, but he also  had that letler
changed iato asking foor more assistance
for the produrt'sn of sugar within this
country at this late s*age? I would
like him to say, ‘Yes’ or ‘No’. Even
in the month of December he reported
to the Cabinet Commit'‘es on Prices.
These are his words. I quote:

“As per the latest estimate, the
production of sugar was expec’ed to
be around 107 lakh tonnes in the
year 1993.94.”

He made noises that the production
would go up even to 115 lakh tonnes.
That was his report to the Cabinet
Committee on Prices. You look at
his statement which he made yesterday
where he said that the sugar production
come down from 134 Jakh tonmes in
1991-92 to 106 lakh tonnes in 1992-93
and now it has come down to 96 lakh
tonnes. Tt this not a missta’ement? Is
this not am attempt to cover-up?

Gos it mot  prove  that it s
an  attempt to  create a false
szne of complacency for which you
are responsible  because you have g
lobby of vested interests, i.e  your
friends, *he sugar mill owners. There
are so0 many names. 1 would like toi
know from the hon. Minister whether
the Prime Minister has taken action to
clip his winps. This paper says that the
PMO has ser up three Committees, The
firet Committee is =et up  under the
Chairmanship of the Commerce Secre-
tarv. $hri Tejinder Khanna. Tt is ex-
pacted to take all decisions concerning
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the impor: of sugar, not you, Mr.
Minister. The second Committee that
has been set up is to emsure adequate
availability of sugar under the PDS. It
has been set op wunder the Chairman
ship of another person., The third
Committee is set up to coordinate act-
vities concerning macro managemeny Of
sugar crisis, the overall management, not
the management relating to one or two
sugar mill owners who are your friends.
Is it not clipping of your wings? What
elsc have you got to do? Short of
dropping you from the Cabinet, the
Minister hgs taken away all your powers.

SHRI GURUDAS DAS GUPTA: He
is the most powerful man. He ig the
most powerful man by having the most
powerfui lobby. How can he be power-
less?

SHRI G. G. SWELL: Now, 1 would
like to know, Sir, whether there is any
sense of self-respect in the Minister. How
can he remain in office? (Interruptions)

SHRI (YURUDAS DAS GUPTA: That
is the most scarce commodity in the
country

SHRI S, JAIPAL REDDY: That is to
be imperted through  OGL. .. (Tnterrup-
tion).

SHRI N. E. BALRAM: Ard the Fn-
ance Minister will lelp us... alaterrup,
tions).

SHRI GURUDAS GUPTA: For that,
you must put a question to hon. Man-
mohan Singhji whether he is ready to
put this on the list of OGL...(Inter-
tions).. .

SHRI G. G. SWELL: Since you have
rung the bell...(Interruptions)

SHRY SATISH AGARWAL: He can
only assure a duty free import. . .(Inter-
ruptions) .

SHRI ¢JURUDAS DAS GUPTA: I can
assure vfu that it is definitely available
in many of the Western countries for
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which the hon, Finance Mjnister is hav-

ign the greatest regard. You-can have it
in abundance.

SHRI G. G, SWELL: Sir, since you
have rung the bell, I would like to con-
clude in two or three or four seconds, I
am not one of those who blame the
entire Government for all that has hap-
pened.  But somebody has to be held
responsible. Who is to be held respon-
sible? When there are precedents in the
country, when even the Minister was not
directly involved, yet because something
wrong had taken place within hjs Minj-
stry... (Interruptions),

SHRI GURUDAS DAS GUPTA: It is
the market condition which is to be blam-
ed and not the Minister

SHRI G. G. SWELL: I am talking of
the precedents. . . (Interruptions)

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Allow him to conclude.

SHRI G. G. SWELL: When something
wrong had happened in the Ministry and
although the Minister was not directly
involved in it, yet the Minister had taken
moral responsibility and had  resigned.
We have here the instance of the Finance
Minister—there may be controversies
about that_—when he did offer his resig-
nation. Now, here I am saying: not only
myself, the entire House and also the
Prime Minister are pointing their fingers
at you. 1 would like to know whether
you honourably feel that you are still the
Minister. Please consider, Sir, if he still
continues to be the Minister, what is he
going to do to repair the damage? How
much the people of India have had to
pay in terms of this increase, abnormal
increase, in the price o fsugar? How
many crores of rupees the people of India
paid as a result of your delay and your
bungling. (Inferrupfions) | am mot Com-
ing to the Commerce Minister and the
Finance Minister requesting for subsidy
and all that, It was because of your
bungling and because of all these kinds of
publicity, the international sugar lobBy
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hag rajsed the price of sugar frecm 250
dollars per tonne to over 400 dollars
per tonne, The country needs an answer
for all these things. Who is responsible?
It is you who are responsible, How are
you going to repair the damage?  That
is all. Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri Jagmohan. Your name
was given but the entire time has been
consumed by the Member of the U.P.G.

SHRI JAGMOHAN (Nominated): Sir,
I had to raise 3 number of points but
they have already been raised. The only
point which has not been mentioned out
of the Ust which I have is about public
servants and I have to speak on behalf
of them, What has happened in this case
is that the public servants have bheen
publicly rebuked and they have no de-
fence. Apart from the personal affront
to the officer concerned, my worry is
that this will further deteriorate the
morale of the services, their effectiveness
and their effiiciency. 1 think that this
is a very jmportant aspect today. Quite
a lot of Indian problems are due to
inefficiency, ineffectiveness lack of confi-
dence in the officers and the rift that
is there within the administration. I
think this type of , thing that is hap«
pening is not good for the country.
Also,while making public statements,
we should display , greater maturity
because this has a very great impact
on the public servants. The second
point that T would like to emphasise
is that this type of problem can be in-
quired into by a commission of inquiry
only or by a commiftee which has the
power to interrogate, question, cross-
examine, see the files and then come to
the conclusion. You cannot just come
to conclusions on the basic of reports
as to how far the officials were respon-
sible, how rar the other peorle  were
was responsible. In this connection, Y
remind you of one tthing. When the
LIC scandal took place. it was orly
an item. But Pandit Nehru had no
hesitation in ordering on enquiry. Mr.
T.T Krishnamachari owned the resnon-
sibility and he resigned. Tt was later
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Jecided that he was not the person who

took the final decision in the matter.
Since you have given me only one
minute, I would like to confine myself
to these threee points.

Thank you, Mr, Vice-Chairman,
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§ oAl T qETT HLQT E

Iawafa @ FEWTT T ST IR

afsre
St s sAE wae: § oo

fae @ =gaT g
St SEW quEd | gRSHT
g,

Jegamala :  HIGET F@T  FEAT
g?
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A SoEtn wwE wigR ¢ ¥ 0@
g (aaat¥) AL A
t§ waw Wl L. (sHagm)
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fFqe
g

gaawmafd : wig g ¥ W
aifqq ) ( wwae=)

Please sit down. .. (Interruptions) No, it
is not going on record. I have first
identified him. Yes, Mr. Ambedkar,
what do you want to say?

SHRI PRAKASH YASHWANT AM-
BEDKAR: Madam, my name was listed
for the discussicn but 1 find that wy
name is being omi ted,

SHRI G, G. SWELL: Give him five
minutes, Madam.

SHRI PRAKASH YASHWANT AM-
BEDKAR: Madam, I am not going to
cpeak now, bui quite often I find that
whenever I give my name, this is what
is happening. I do not know what is
going on.

THE DEPUTY CHAIRMAN: There
are no clarifications today. There was
a meeting of the leaders of the various
political parties and groups, and they
said that there would be no clarifica-
tions and it would be in the form of
a Short Duration Discussion. When we
converted it into a Short Duration Dis-
cussion, every party or group had its
allocated time. According to that, which-
ever group you belong to, we have not
omitted anybody’s name. We have kept
everybody’s name in order.

SHRI PRAKAH YASHWANT AM-
BEDKAR: I do no; know from which
party which people have not spoken.
There are many parties over here for
which time has been allotted.

THE DEPUTY CHAIRMAN:
belong to the U.P, Group.

You

SHR1 PRAKASH YASHWANT AM-
BEDKAR: Madam, 1 know that I

belogg to a group. I would like to
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know who have been dropped from all
other par'ies also,

THE DEPUTY CHAIRMAN: Two
people spoke from your group,

SHRI PRAKASH YASHWANT AM-
BEDKAR: No, only one.

THE DEPUTY CHAIRMAN: Mr.
Jagmohan, you spoke. Are you with
the sme grofp or separate? Mr. Jag--
mohan also spoke.

Wi AEE & USH "Al (s
EEUAIE TA) ¢ AAAE SURHTET
wgrear, &t fwat /s wEw S
g, B s ua fuel & s @
YT | WE WA weerad] w9
I3 M A wifegiie 9w
&I, | AT giw, Afew w@ar
T T AERT F HEXT 3@ @aw ¥
ar 3y wad # fedy W wRg
gew ¥ AT F yHe F gara &y
ETATHYO S&1T & qeAq q, FW-
T S&qrd & ureaw  § ar ey

qreRw ¥ Al I . . . (SEAEE)
Staal  QUR ST ST,
fersir oft 7 3zm@T 1 . . . (S@aEw) . .

Y. fawy gER Reg|r @ ag
fargw wma &1 WA @ @i agl
3 g I3l fUsd e § A%
a1 wgr w7, L (wEaw) |

Don't make a wrong statement,
(Interrnptions) ... -

SHRI MD. SALIM: The Special Men-
tions were there,

S G B AT | SRR
o (smEmrR) . HRL L (=€)
oo B g Fgr R Q... (AFew)
g, a8 7 By 5w &1 Sae
g ar #15 ") emIMEEw  §ear s
F ORI I 0 FEAR ST F
Saty 7, qEr e O mR dr s
gl ¥ ot AmaT 2 @1 & @
. R
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Sranrafe : @wa FaT AT §)

sﬂ‘mv T EwE WA
F faT gw 1€ otarg w8 W g o
... (caAETa) ., .

W Wigme adm: Addr St
fasge g O @ &) Awa FwA
F far 3w uwreRde )
(=@agm) ., .
FISIIIN Sz e

ST
LN .7
i : . -
Wersbllgred & fapi .
RTINS 7 S T

N FEAE TF A" AN qAw
gfa |

grgamafa} wg 43 SrEd

N weew wac F wady
azedl ¥ Fgm A § f6 s e
S, ARG g §, T AT
FT, FIS, N TAEL W4T IR AWQ
SamE, Fwar gh
SHRI GURUDAS DAS GUPTA: So

what? Thay is the reason for this
failure. Is this an argument?

THE DEPUTY CHAIRMAN: Mr.
Gurudas Gupta, let him finish the reply.

ot weqE ™ T .ﬁ%r TTTHY
i gr 1 gurR erfam & faay
MAT-IATAT &My, W 99 @9

F R M F W W Ay WA
ar ag Y &1 "wEr GeT g ?
| owgr F AR gETe @ A
T Pt @ AT & %R}
AT qSAENT @ e SEr ©W ¥
¥ ST gav) ¥ ag e
IST 19 HE F

+[1Transliteratfoms fn Arabic script,
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[evanata : uwr fame : Fowmg
UM S owme W ow fawe afedn
L IAF! AF 9qT 9@ g & wmy
| RAww Awa frar oar @1 & s
ag qaT A §— FfF Fiww FgEH
gl gar §, @ wfew sdww gar
qr AT St gt W ar $1F @
gaT a IEEr SErE ST ger
qgari ... (swEaw). .. oF fame
F g W g1 wWR W@ @R
gar & SARr g w@art ...
( @@ge|).. . & wirdr  $ifsd
.. (waww) . . . SEREE TR dae-
% F oFAyET F A A THH FAT
g1 Fogarg Y gyt www  AwA
F ST gg @A B 911 F;Y
Bogar & & zmo% e agsm Y ar
g ST gL, W SEre A )
gt 7 f@r @, T|Ew g sy
93t aqr i, .. (smaEme) . .

ERs werm @ ww WY A
gfay oma. .

ot fowex wwa: fow s
eI

PN s » &
BTy T IN A
5! wegR @ WM AaT §,

¥ @ g

st feper o@@: &
0 gfad | wgT argEr, T_A A
ar ag & fr Thmw Hww BT @,
FH oft T H W BT 31 @A
g7 ag & & ag warer 91 ar @y
Ia7 AfFa T &7 ST =4y ady v

S B e
AV Il va . T

FEAHI G il
w”d/%a. SO asr
Ve e B L

o -4 Wiux/
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st weemy @ " wrew Sff, § ¥ weg ¥ &1 ag wgnw feagw

Y UF TF ATd FT SETS Q)
qrEr ard & ogH §1 uF AR
W #Y mraEy wE 4 g oww
Tt ard gfay w8 gy @ &,
719 g g 5 gurfed o g7 o

!, AT AAGT S o wgY
¥ vy g (wawm)

SHRI GURUDAS DAS GUPTA:
Madam, this is not the point, we are not
interested o know that,

SHRI SATYA PRAKASH MALVIYA:
T am interested in listenjng to  Kalp
Nath Rai.

SHRI GURUDAS DAS GUPTA:
He is beating about the bush.

st fasielt wra agEdr (I
=) : W s ¥
fad &1 g & yda B IV

N
ar g @t Hefr ¥
Fg AN 37 AF@E AL . (WEAGW)
Fqetfrg & AT TIN-TAST  §AT
(=aaat)

off etg W wWT AOAT &
aifpa a1 a8 fraw & & fafawr
g9 ZaAr f grEdr  G&er

:
]

¥ ogaw 9% R ® & ()
fafre & fom N dmem af
F wwar  (saTaT)

st fasitwt arg agat: w3
TR E AR WA e N @
freget #X wFa §  (ww@w™)

Y a”. ¥, waw:  fSage
g #X wwy g (sEwE)

it faeitat Arw wqAd ¢ weAd
fafiedt & T *@ & T”@ TAW
T gy § (swawm)

St AT, &, HFA: AT U
Gt Aft ¥ o9 § (=mamw)
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ot fasitel Ar@ wgadr ¢ AR

Fr daer faar 9r, @@ wq H

Wy & (waw) afem 0 aw

W F9G &0 FgAT AT § (A=)

st o Fo AR : wgAL S,
gfr, &1 st AR @ 3
(e
SHRI GURUDAS DAS GUFTA; Ma-
dam, thig is not the issue of the House,
1 appeal to both of them...(Interrup-
tions)
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THE DEPUTY CHAIRMAN: I am
not aflowing the discussion o go  inm
this ditection, (Interruptions).  Please
sit down. I am not allowing anything,
Please sit down. I wang to guide, Ma-
thur Sahib, please sit down. 1 am not
alllowing it.( (Interruptions). Order in
the House. {(Interruptions) 1 will have
to take some action, I am sorry, Mr.
Mathur. ¥ you are not going  to
abide by the thrust of the discussion.

ot se. &, waw c gW sy woy
I FEX F WEwR § (wEuw)

goawnfa: o afsy =T

Just now the matter which we  are
discussing in this House is about the
sugar crisis, We are not discussing
who can take a decision, and who can-
not take a decision. That is a sepa-
rate matter, and that can be taken up
at g different forum but not here. You
may confine yourself to what we are
discussing,

SHRI S. JAIPAL REDDY: 1 am
on a point of order, Madam, my point
of order is this. The hon. Minister in
all seriousness had raised 3 question ag
to whether the Food Secretary  could
float a global tender without the knows
ledge of the Minister, He wanted us
to give the answer. We may mo; be
aware of the answer, We nmay be
divided in our answer. But the Minis~
ter feels that it was wronz, He was not
only speaking for himself but he was also
speaking for the entire Government, If
that is the position of the entire GoOv-
eromegt, how is iy that the Food Secs
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retary still remains at the same  job?

One of the two, either the Minister or
the Secretary, should go. How are they
co-existing? This is my point of order
. - - \Interruptions)

THE DEPUTY CHAIRMAN: I do
not wang any disturbaace,

taries remain, the Government goes on

M &R G FEWOY ST-
gumfa #gear, g gfews oSy
R ® i § foww ady el
i ST GAT & AF AT B A G
g... (mautR)

SHRI S. JAIPAL REDDY: What is
your ruling on my point of order?

THE DEPUTY CHAIRMAN: It was
pointed {o the Minister not to me. In
my Secretariat, there is mo crisis of
this mature,

ot 43I T
U SIS0 - B B
| TF ag 927 & @ usfulvedwT
g gdfad g gEO wEe WY
< §Fe § g AT TeANT U H sy
g W g ug ufserw awISTw F9Er
v fae § Rl el oA E wad
Wiee HAT § | mimame gyig @
ar afsvw wEESEw F3E uw faey
mifetde & 1 waei ged fagrd
FoadY S TE FRET @ WA @
g 1 1989 ¥ S I wEIW gar
g7 SUS g9 W S 9w gHT &
TuH W A1, d. fag ¥ sEa O
NArE. FAIEA FAT 47 A =R
s W1 qfs9®  uEvGew  FwEr
F fark & o m fad § d=
W & wRwm P A, oge g7
g & o fafed el g«
TReq  wifgd 91, 98 IWE ag)
FOO | GG @ wiwa & fF 18
TfaEes FROA SO g wan
Tl g @ @t F oaw e
frrm &t ¥ F 9 9 Hreer
g 38 aufam & fa¥ 1 s &,
TR FAAT St ¥ o fiE
¥ fagr ot fF—

“The Committee would alsc empha-

sise that the mettar should be-
thoroughly examined bv the MiRise

Ay

9
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wy of Food with a view to devise
the detailed remedial steps required
to be taken in the matter of any
future import undertaken by  the
Ministry so ag to ensure that such
imports are made in the most cost-
effective and timely manner, The
Committee would like to know the
detained  strategy proposed to be
impiemented by the Ministry in
future in thig regard.”

ag i€ 19 i, 1993 & -
i awwdEr St ¥ arfearde §
aIfaz 1 ITF  FqUE, HEONT

AL WA, FER BT _HAWE ¥ 19
wEE & uw fedes @t W G-
gfsqd UHTSEq FAST S A4 FAY
3 ULl — FaT SN

“Now since the STC 1Is familiar

al]l the technjcalities of sugar im-

ports, our jmports should be made

only through the STC/'’
a7 14 wad, 1994 . . (4qmA)
qF A9 A E acrarvﬁ S, Wed
ﬁ@rﬁ aA St oW S R
19 ¥ F1 wahe g3 99 HWR
e 5t fedew WS R @@
HATTd N Wl ylowsw UHISTA FASK
® IqY 1 fREr -

“STC should be asked to maintain

a list of registered sugar dealersin

the international market on the
basis of their track record  and
financjal standing, STC  should
address afl enquiries only to  such
dealers,”

P = ¥ oy
“If import of sugar is madg through
STC, the Food Corporation of
India would require to arrange mo-
vement of sugar from ports to
consuming destinations and distribu-
tiog in the country,”
¥ 7 ad 14 T9Q, 1994 F
N wf | qfF  OFIGE FHEY,
oty faenlt s & A1, W F
geqfaa Jar, #Y s g g€ faed
it e F AT IR IEF |
Tastl qoft aelt & 0T & g g feda
AR UTHAA § 14 @, 1994
W ww 7g gafez feqr wr ofsaw
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CHTJed FRE &1 q & qoAr ATEAn
g & @ Witww ¥ faas 7
AT g gEaT 9T ! gEa fEdre
ST HY g GHAT 9T ARy
Tgaar S, T g1 ¥R
(=aaam™)

= @Y AT AL : ToTo
¥ sfet sww. .. (e,
st g0y T FfaET FE0
W gEY A qGT UoSTouTo &
gata  9IET @l (Sq4ETR) A
gAY WI9AT & AloSftoTao F @4
9 AT I5TaT R sodtoudoe ¥
g AAr w7 @r g 1 ar s
T HIR WW ECif
¥ w7 foar &

“The Committec feel thay if the
import had been made through
OGL, it would definitely have been
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dro

both cheaper and quicker, The
Committee feel thay the better
course at that time would have
been to permit import  through
OGL only,”

¥ Fgmm g 7 fF o oag

ﬁmsﬂ*ﬁm«'ﬂmﬁm
§ TN WgM gely w0 ¥ OE
CCUBG I Sl AL R

g & m%@qm, geﬁm, gie-
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fag T ST A g@ER A )
fergea™ ¥ 1947% 9 weat fRaral
FT 12 T9% fraew v @gmT, Taqar
T fra g & agmr WK =
Tzran, FRdt ang agEr? (sgaum) Tl
a’t?rgﬁrz‘r TF HieEr F fEaEl &y
aw A ? W fram AT dar
F@ § 97 framl & g@dg §, s
g faa 7 sy 5 wvaec A
HWodromrdo & fava ¥, YIT Wi
T 1992 28 @ 25 A A, WX
sieww fag $aw 1993 wr faw. .
(aze) %ﬁaﬁnmmmfrﬁfa
(qmem®) o g ST 1993 F
1992% SUTET gHT, 29 ¥ 71 &9IX
T 1 Ag GIT A FEEAas
wa wiw fear #71 & 1w ey S,
oY §q@, WR Y weEwem wgar
? oW AW g g e
g g W S QT SIeR &
qrETe 93 fRAET ST gaT g .
(=m=aw) . ..

SHRI PRAKASH YASHWANT AM-
BEDKAR; Madam, I am on a poing of
order,

THE DEPUTY CHAIRMAN: Under
which rule are you asking?

SHRI PRAKASH YASHWANT AM-
BEDKAR; I do noy know the rule,

7Y - eq A TY ¢ AR SFHAT-
gfg off, 9 ofy w@am@w F g
foqe st f&  frow @ ¥ @
g I FT SRA ST gam |
frer w106 W@ A AT AR
Tq gTa T F7 SARd 107 W
zm g @ frew aw ¥ W
1 O ) Gt e G

cﬁtg:rm 31 9@ T HA-HERT
wiF " qr  Sfs gaR awl
=iz § 4 ... (=€Ew) 7
sm g 1 & gﬁﬁam
U S % %Eﬁ’rﬁ
A el g W m?ﬁ ¥
e g m’r‘aﬁ avnar(amar
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fegeamt &1 woar srowy & #
T9 §@d W PO A FHAT AT |
FIRONT a9t P S, A9
fre o ¥ 3@ 1T AL T g
WieFww  wEr  gAr | fomew ®
gue w1 St foedr we ¥ s
gt 1 W ¥ g AR gs
ff JIEd § IO ORW A7 W
q ¥ qa€e & 97 I8 faar o gAw
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§ gar 9T gEm g oaE
JERH  ATHT g‘rw%aﬁttﬁr{
sew § W Uy g A7 GG 9
AT qr AT FI IERE FH ORI |
g &g 5 gary #fae ¥ e
ferr &8 & w3 T3 F framl
70 T4, 80 ﬁqirﬁaa‘arvr% T
T ﬁr~1 wr g arwy
am aw  fagem & #ody e
F dgq ¥ faomes T8 ST oawar |
a9 @A 24 A & &fgae
gfearan &y ag faar fF s w3w
¥ <fs wa¥e @ 99 9 W §,
iy 10 @r@ @ W @1 e
grt  HIT WY oqEedr #X AW |
TS T @ welr Sy gk faeard
ff, g fawErd =1 gov g fear
o 9 AT F. ... (W) ...
F{y A g

8,4
Al

=t & m\wmaﬁa: #fF3z
gfaarea ¥ 4 fFar?

it weAr T ¢ ﬂ-@rmgﬁr&
ar fam § e fafrex
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AR JWIE d1€T St
varaa Wt # § fr St S
d dredlouwe & fa¥ gwre
ag T 9 30 ®9¥ 5 G ¢
¥ kaw ¥ fawr ) wd
N @E-AT gATSq AW

5 wrdw Ame ¥ oy
aUR  Ag FEN WEAT
AT ¥ qg WEe B A A4
faa ﬂ?osﬁ'cﬂl’i‘ro )

5
ki )
N

=

4
X vy
g/ﬂ PO A

3
;
'3,
X
i3

t
v
yrade gty & Fidde fmar &1
g o qE Y 2
o wegATy % AT IF AE g1

g @ ¥ FEw g

THE DEPUTY CHAIRMAN: Le¢ him
onswer, (Interruptions)... Let him
answer, (Intcrruptions)... Please let
him answer, Dor’t disturb  him.
(Interruptions). ..

&

*q
lel 4

s wmee A o g, S
vare ¥z frea ama faemr 91

o fream Ttantar (9 Agt fAwar |
... (magr) .
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w1 wFqE O : 3@, Waw A
T & F gl wet § dfeed
wEam? ... (wreww). . & wow

S AR T ¢ TG
mﬂagama’ram%?...(mwa),

A aTIRTE E : Wq 9 gy o
# sy wEAT AEaT g, . (wAw)
wTEOi SO Y, Aramg oty ofio
@t wefeawr #we  WEW A §
ey foe & fr vl & Fe
g% Sedms @ 11 'y ax e
§ ooy At wTE A 8 7@ 40
ey A1 of- T felr & fgew
FN YA 9- WA ¥ A 11
at B ®WY IW G 11
¥ os § A a8 14/—-FW
T & S faw & de a¢ faeed
W oW ¥ oK 98 14

13"

g

Ay gy
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Wy AT 15 T IT 16, 17 WY
¥ fawdt g

woawiafy  off, & a#gAT W@
e &t SrarSdrd #r faE
TiIFeaR N FHme & fard
T 9% &1 A & I aF
g, Afew dfraadrdr. o fovd
R WX Sefead fewe a1 a9

ey, W
e
d
3

STAT AR ¥, W'@%‘HW'{

39 GHT ATE] THE W @Y AT
AT T AT AL P W F @
fedr o a1 7€ 7 W weoiw W
ST A Fy Sfaae ¥ dfedea
¥ weed @ § ¥ umy qer §
T 1977 ¥ 1980 Tk UH!
AT WA &7 oty fuew, S
T fEErt w1 e OF ey v
frew X 1 ¥ @hEw # FU
gl 91 W wwor fawmmel @y W
F TH  60/—- Ty Tyaed FHERT
# R T G 7 | (magw) ..

S wdtw s Wi fedl
qFNE G gaw & 7.

st FEATA T 1 AT, T QAT
¥ wgar awgar g ). . (wmaEw) .

st femsa weq @ S F am
T JqIA, 399 47 27 (FAWA) L . .
A @ 2/- 'Y fay fawdr oY
(=T |

st wewAry T ¢ W oaamr R
sTQ ;i Sefezas FRE . | (AT . .
¥ 9@ @ gha | Aaddd #®
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fae & s 9%, fodsus ox
S FT AW a9 g g |

SHRI GURUDAS DAS GUPTA: Ma-

dam, wha; is this? He is defending the
price rise, It is  very unfortunate.
Unterruptions) .

SHRI PRAKASH YASHWANT AM-

BEDKAR: The Minister is talking*.

THE DEPUTY CHAIRMAN. Let him

finish, Let him speak.

Y dm @ R, s @
gAY L (sEEE) L.

SHRI GURUDAS DAS GUPTA: This

is mnot the way. (Inferruptions).

SHRI PRAKASH YASHWANT AM-
BIDKAR: He is misleading the House,
(Interruptions), Madam, what is this?
(Interruptions),

SHRI MD. SALIM: Madam, what is
this going on?
UUnterruptions)

THE DEPUTY CHAIRMAN: Mr,

Salim, pleace sit down,

Y FETATT T SUEATRT AZIEAT;
(zmaem). ..

st qdo uWo sEEElerEr 1 7 &
@ ¥ Wl & R N @
(za=et) ...

THE DEPUTY CHAIRMAN: Please
sit down, (Interruptions). The reply
is going on. Don’t use the word ‘non-
sense’, 1t will not go om record. Don’t
<se the word which we do not use in
the House, It will noy go on  record.

=Y ey T JugWIfa wEET,
. (wasm) . .

IygwTafa : am Ay, s
ds areY |, . (wwwETE) ...

SHRI GURUDAS DAS GUPTA: Ma-
dam .. (Interruptions).

*Oxpunged as ordered by ths Chair,
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SHRI PRAKASH YASHWANT AM-

502

BEDKAR: Madam.,. (Interruptions),
SHRI MD. SALIM: Madam.... (Inter-
ruptions) .
| i
THE DEPUTY CHAIRMAN: Please

sit down, (Interruptions).

Sl T ugHAm : §eA,
ool FT quEe wESR Y agie
The Minister of is taiking*

SHRI PRAKASH YASHWANT AM-
BEDKAR: Yes, he is talkig*,

SHRI S. §. AHLUWALJA: What is
this? (Interruptions).

THE DEPUTY CHAIRMAN; 1 will

look into the record. (Interruption).

SHR] GURUDAS DAS GUPTA. Ma-
dam_ is the word unparliamentary? (in-
terruptions).

= QHoTHo wWFANWaT : &Y
il a8 | (=)
THE DEPUTY CHAIRMAN:  This

word is unparyiamentary according to
our book. I will ot allow it to go
on record,

gt Y, o sw st fsy o

s wEgg T : ARWNT e T
wgrT, & ot faadl ¥ w2 G s
A &, Ssfgoa g 1 Tw ag @
FE@T g a8 TEER AT § Wi O
FT IV qT FQA! § ThiFoaL F€T UT
Trew FHWT 1. (EEeW) L.

SIIR1 GURUDAS DAS GUPTA. Is
this an argument? (Interruptions).

st Mgz aam @l g a
ﬁmw%wwmmﬁza@ GEL U
wera feae foar ?E%ETE 1 ('uaerrr)

*Zxpunged as ordered by the Chan-.
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e sfoLs

IR Y A

SHRI GURUDAS DAS GUPTA: It
gives a wrong messags (0 the country,
({aterruptions) .

St Wigewa et : ag T FaAIT
T a1 (=magm)

q‘fp'fbéo):(ff.vj;d;
R N2 (A I UfU{

S FoaT o 1T ; Syawiafa wgiRar
¥ g WY AR F A § @ W
g e & Ay e, . (SHaa™)

SHRI GURUDAS DAS GUPTA: Ma-
dam, hg is defending the price rise,
(Interruptions),

st FEQATT T ¢ WA FR
RGNS (smEww) ..., &
ATy fEwR w HIEHT 5 &
st gart faat Y gare e § AR
rfegt-qedifaat @Rt FaA &, ST
ST W WA @& F & | W
&7 g S ATH sefegas F1ee T8
srfae o wwar g N
&M TMFTALT FTE U JTSq FHT
T T TG R ¢ AGEQ @ FE
argar § v w9 ag wigg w9 S
&Y FNEC FAET WIT S0H Teg
gy 7dy a=a wr A@r far. ..
(swagms) . . . Iwgwmafy AgRAT, 475
FOT €T fE?F!TW F fpart &1
At fadli v, sgifET & frEl 6,
wreae faal we gwEr a1 A 96l
fFa@Y & THET F gATE HOAFC
IQT 9_W W - T oy
F% fram w77 ww, g fraw A
7T 1 grEveig sl T oo AL L
(mzer) & =AY #gAT 8T 3
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Discussion
& mraeoftr qefag wT St ¥ #AT

fF 9 gFaen el S oW

FEEr W@ e sitow Q@& faam

TET TE AT | 475 FOT WU
.. (cHmuw) 78 G @ awan

FT a1 FETE A | L, . (HEEE)

DR, BIPLLAB DASGUPTA:. The
Minister is not talking sense... Heis
making a fool of himself. ..(Interrup-
tions),
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SHRI GURUDAS DASS GUPTA: It

is absolutely senseless,
(5 o4 SRV

SHRI KALP NATH RAI: You know
nothing about it... (Interruptions).

oY To wao wtgegafoat : fram
& gwE Ay § HR framy &
s TE gT ®E ... (waamE)

gqgamia @ sgAarfaar s, wm
§5 SEY | T S, @A GG @Y
T, AT S a9 | B AT
o0t fifeft = @ fewrg
A FCWE ... (wIEw)

I don’t want any clapping for it
Minister, you please try to  confine
yourself to the question put,  Other-
wise, it will go out of hand, The dis-
cussion and the reply will (otally go
out of hand, So, please confine your-
self to the questions. While T have
requested the Minister, I also  request
the Member kindly mnot t5 disturb him
because jf anybody disturbg him, then
he will go out of hand... (Interrup-
tions) 1 said about the discussion, I
said before that the discussion would
go out of hand... (Interruptions). I
told the Minister, “The discussion Wwill
go out of hand’ So, please, dont dis-

Mr,

turb  him.. (Interruptions) 1 am ve y
serious. .. (Interruptions). Please, justa
minute, I want silence in {he House,

I have requested the Minister
fine himself to the discussion in  the
House, Now, if you disturb, then I
can get confused, he can get confused
and you can get confused, So. pleage,
don’t do that. Let him confine him-
self to the questions and I request every-
body not to disturb him, Otherwise,
the discussion will not be in proper or-

{o con-
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It will realiy go ou of hand. I
telling you again... (Inferruptions)
A, BABY: We ale already

der,
am

SHRI M.
confused,

ot wEqAE QW ;. ATEIONT [YT-
e ugedl, I A 9% e
ff s agd F WY 9% 25-30
gEAE geEl 3 Sl ®49 9,
IR SF WU BT AT Agr g al

gaawafa . 4E, @ §far
T TET FIF T )

oY weUwTT T Arq A5t o v
Y= ¥i ger | & GRS W age
¥ fau, 4% @ 5 wR F AmA
O wiw ifeaa Fre gy WEET
71 FAT | . =, €. 9.
st fegrey fear, swat ® @Ew
F AE qATS: a7 ug Sfad ARl ]

EECCILICEEIE CA A A
St g g § a8 SreT Farsy |
. (=)

ot WUy A ;WO O§TE,
wifiFeeT FEE UT TISTS FHIE AT
fFaml & T F®T W a8 T L,
T &g Ag0 wdArS A R AT v
TR FH T4 N, TR oG8 F |
A oy fAdgw = 9wa § &
T OEH ST NSFUd HET 9EST UF

Fiar wg Y 9t F 475 I
®T ., . . ()
gagamfa : wsly fevza 7€ Aifsa |

ot RO W ¢ T ¥IEd, W
ST FTE S g, 475 FUT Y AT
frarl wr awmr ar, o o

T well a9, Na Felr s aagr
—FAT, 9gH AT feem T qw
agt W qr wer feam wwAr G
AT | 475 FUT WY § 460 FUT
s fpaml w1 e gwrdr 9%

F¢  fFar, & Y @R F
ga e & L. (s=a|E)

. [T na‘rgt Sy qg‘mrr
T A § W o oA,
(o)
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THE, DEPUTY CHAIRMAN: I told
you not to disturb, He s confining....
Unterruptionsy. Joshiji, please, I will
mot alfow, . . (Interruptions), ¥ am not
allowing it... (Interruptions). Joshiji,
please, I .oguested not to interrupt,
You had sour time.  You had yourdis-
cussion, You pt your  questions.
Please, let him reply., He has not com-
pleted, This is neither a Question Hour
nor a debaje in 5 school, You made
your voini_ He has to answer, please.

ToeT (g 9 WC sfa feell & femra
& i A g A1 R

.o . (=awE™)

THE Dv PUTY CHAIRMAN: 1 don’t
understara,  When I told the Members
not te diwwurdh the Minister, they are
doing it Tt seems they don’t under-
stand mv Janguage. I don'y kpow which
language Y should speak,

aQqE wwIT &1 AAy grawiw fao-
W W EAY ¥ Hreqq AT LI
@Y &1 wEaiy W& S, Foamd

g g o frosr g 7
Tt WwRw  weH g}
FUE AT T, IUT TAW F AT

T, WEUE F AR, T
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awrl & feeardr § 0 Wo
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AR LRI I (< B G 1L §
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“HHIE BT JET SW q T,
AEE T F IRE A,

qg 1 aom 6T agaam,
myy A Gue FH

ar Xgr o wey faagw § & de
FH H FifAT | waA oF Qe 6
soiar 937 ¥ fr g g §
fegerrs & frary &1 475 #0%
w457 I fxa0 1 w9 OF arv Sy aEl
F & 12 wWo fdgew w1 IW
T 1500 F77F w0 fergrary &
fwaET &1 adfagua & Y gvEe
a7 & far o (swEE)

SHRI SIKANDER BAKHT: Will vou

request him to come down to chin; from

ganna? Let him come down to chini,

st SRR TF ¢ ARTOA G-
aymafy - wgiRaT, gy g ST
fog STV MR ¥ AfaE ¥ WA w
AREMLY Sar T & TSR R



Short @uration
Dzscusszon
o wer weft ® ¥, W THIT F
Wl & um T aF GRaA W s/
& fmr o ... (SmEEw)
g AT A B %ngﬂ ‘
AfFd A g aeard g, S
TG & T OWW &, SR W9 A
FTTHIT § F dF 95T gq o W™
T 8 T Sy W,‘ﬁﬁq‘r“ﬁ;ﬁl
U @F qrRk AT | ESIR AW
sary o, e A wo Aaar
¥ oW Igwr § oFr gar AW
BT F Wy wdr L. (FHIeE)
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SHRI M. A. BABY (Kerala): Madam,
1 am on a point of order.

Sravafa . asaaty s 3few,
U @iz uE WE g
(=xxam)

ot BN Td A g AT
HIET TE 2 |

THE DEPUTY CHAIRMAN.: It isfor
me to decide, (Interruptions) I do not
understand why you people get  up.
Sikander Bakh¢ Sahib, can you control
your Members? (Inierruplions),

SHRI M. A. BABY: Madam, my
point of order is that the whole House
was exercised over a scandal, and in
its wisdom the Buginess Advisory Com-~
mittee decideq that there will be a Short
Duration Discussion, and Members have
rajsed many relevant points, and the
Minister is expected to reply to the
points raised, If the Minister is for
having this kind of » cultural program-
me, perhaps,
organise a ticketed programme in  the
Mavalankar Auditorjum, but we expect
the Minister to reply to the questions
that we have raijsed. Therefore, from
the Chair, kindly direct the Minister to
address the points raised by the hon,
Members in the  discussion, (Interrup-
tions)

THE DEPUTY CHAIRMAN: 1 have
to deal with his poing of order, T may
'not agree with whatever language he
has gsed, but what he tried to  say

the Constitution Clubcan,
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and the others are ulge objecting is
A ¥ oanr A @ § FER oSy
wigs 3o § AT ware 2, A
ffgfoir w7 Aifsg, =57 A2 &
qT

We have nther busienss ualso.

oY T2E 1T 91T w97F 2 DO
.. (ea=at)

St TERrT A wWEhE 9V
qETRy walgar, R fam A F
Farer JomT AAGs & fewels &
[AT ST b A FEAT TRAT §
oo # fewaw T & feg
greells wEd 9 fag Wy A,
frsters gaaT ot &, =TT faw
gag wrar arfem @y Sl dud
T E | WIRES H f:'a#?,h,?rs‘(%
adfgz T ff TIW IR T FGAT
wsraare g4t far i fay wies
#F wreq A wAar w1 «vsy -

sftedt qERr ATE FW Qrde

qEAT E | A T T A
T Z @ o A wew Al wOA
A A AT FET | (swamw) qaT
Yo AT AW | ()

- Jegwafx U AT a9 a1
RCUE TR L R L a
7t A o awE FOR
o & a9 ¥ w e s e
mﬁmmﬁa$ @t &

W wa # 1 WR
[ P ey AT A A
hiY arew H o

b



517 Short duration
/ Discussion

SHRI S. VIDUTHALAI VIRUMBI:
Madam, stifl ‘he is net... {Interrap-
lons)... What he is say about molasses
8. .. (Imterruptions)... ~

off IR Traw AR Sew
T T 7 ... (cweww)

s A TN FENG G
ey it sy fagre A & 1 feasr
fgar WeraT AGT TH WrE wIwr
TR wEE g ... . (vwew)
WWIRF W@ B gEad
Fareeasar § 1 (smem) ¥ e

CagAr wgw EX & fawe ¥ mw
LW § | (vRwum)

ST T
T g A R
?ﬁmasaﬁmmm

!
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mﬁﬂ wwaF weew FEi

THE DEPUTY CHAIRMAN: Now,

no more interruptions, no more sugges-
tions, please, Enough, I am not allowing
any. .. (Interruptions). ..

' ¥ : :  Syawwfa
g, arfedy v sy e & &
ey | feppret wiey oY oY Y wEr 8
....(vowawm). ...

2 ag Tared 1. .. (SwaEw). ...

SHRI SIKANDER BAKHT: He s
going beyond all limits, This is abso-
lutely unbearable, We cannot tolerate
this* We aré walking out against this*

(At this stage some hon, Members
lef; the chamben)

SHRI S. VIDUTHALAI VIRUMBL:
Madam, as the Minister has mot replied
to the points rajsed by the hom.
Meritbers, we ate walking cut,

(At this stage some hon. Members

- Inft the .chamber) - -

*Expungsed as ordered by tho Chak.
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THE 'COIR INDUSTRY (AMEND-
MENT) BILL, 1993

THE MINISTER OF STATE IN THE
"MINISTRY OF INDUSTRY (SHRI M.
ARUNACHALAM): Madam, [ move.

i« That the folfowing amendments' mage
by the Lok Sabha in. the 'Coir Indmstry
y(Amendment) Bjll, 1993 . be taken into
.Iconsideration, namely:—

ENACTING FORMULA
1. Page 1, line 1,— ,

for ‘Forty-fourth® substitute ‘Forty-
. fifth’ .

" 'CLAUSE-1
2. Page 1, line 3,—
for “1993° substitute ‘1994’

The question was pup and the motion
: was adopted,

SHRI M. ARUNACHALAM: Madam,
. move;

. ‘That.the ?mendments made by the
Lok Sabha it the Bill be agreed to,

The question was -puj qrd the motion
was -adopted,

Bill, 1993
THE DEPUTY CHAIRMAN: I know
it is quarter to seven o'clock now. The
Minister of Health is here foi  giving
the reply, I Members want, we can
ask him to reply.

THE MINISTER OF STATE IN THE
MINISTRY OF . PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET
ALVA). Madam, the Ordinances are be-
ing passed, and it will be reported...
unterruptions).

SHRI 8. VIDUTHALAI VIRUMBI
(Tamil Nadu): Madam, Special Men-
tions are there. M

THE DEPUTY CHAIRMAN: Yes,
the Special mentions are pending. Now
T will call the mames for the  Special
Mentms,

e

SPECIAL MENTIONS

Insult and hnmiliation to the Chair-
man of Scheduled® Castes Scheduled’
Tribes Commission

- siwat gwwr e (gfan) -
gty @@ i 9x
FEad ¥ BTN & i 3T

L g

qEAl ®Y WET A o SSET SET 2
A s W g AW TR
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AW STafE § AT 9T q
N AR ¥ fnd oy § 1 afe
e § AmE A ¥ qER ¥
4 g oW ¥ ag qEer A
g f& ok o anivr F s
@i e ¥ firee @ o ar
g fF F T O ST IR F
W ey Ug Wawr g § Sew
d W gy ® Stfr T



